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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 79’ of 2002.

Date of order : This the 23rd day of August, 2002.

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.

Hon'ble Mr. K.K.Sharma, Member (A).

Sri M. Tamilmani
Son of M. Marichetty,

Working as IFA to TDM
Office of the TDM,.

BSNL, Bongaigaon.
...Applicant

By Advocates Mr. J.L.Sarkar and Mr. A. Chakraborty.

-vVersus-

1. Union of India
Through the Secretary to the
Government of India,
Ministry of Communication,
Department of Telecommunication,
New Delhi-1l.

2. The Chief General Manager .
Telecommunications, Assam Telecom
Circle, Bharat Sanchar Nigam Ltd..,
Guwahati-781007.

3. The Member (Finance)

Department of Telecom,
Sanchar Bhawan,

20, Ashoka Road,
New Delhi-110001.

Respondents

By Advocate Mr. B.C. Pathak, Addl. C.G.S.C.

CHOWDHURY J. (V.C.).

This application under Section 19 of the
Administrative Tribunals Act, 1985 has arisefy and 1is

directed against the order dated 2.11.2001 (Annexure-E)

Contd...
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passed by the Assistant Chief Accounts Officer, TR, office
of the Chief General Manager Telecom 1in the following
circustances;

The applicant worked under the respondents who first
entered into service on 22.2.1973 as Time Scale Ci2rk and
in due course he was promoted from time to time. In August,
1994 the applicant was promoted‘as Senior Accounts Officer
which is the post in Group B service. The next promotional

scope 1s to the ‘Senior Time Scle of Indian P & T Accounts

" and Finance Service, Group - A in the scale of Rs. 10,000~

15,200/-. By order dated 19.2.2001 the applicant along with
number of persons were appointed to the Senior Time Scale
of Indian P & T Accounts and Finance Service, Group A in
the pay scale of Rs. 10,000-15,200/-. The said appointment
order itself indicated that the appointment was purely
temporary and on ad hoc basis for a period of one year oOr
till regﬁlar officers become available whichever éarliér
with immediate efect. In the said order the name of the
applicant appeared' at serial no. 16. The aforementioned
order ws issued by the Under Secretary (SEA) to the
Govefnment of India, Department of Telecomunication vide
order No. 7-1/2001-SEA-I dated 19.2.200l1. Pursuant to the
said order an order ws passed vide order No.4-8/2001-SEA-
BSNL datgd 27.2.2001 and posted ‘:'the applicat at Assam. To
to: that effect “an order was!passed. by the‘téutﬁbfi’ry’Vidé Office Memo
No. ASM/TR/Staff/129/2000-2001/151 dted 21.3.2001 :
wherebythe applicant was posted to CAO, Office of the TDM,
Bongaigaon. Accordingly the applicant joined his duties.
While things rested at this stage the impugned order dated
$.11.2001 was issued reverting the applicant to the cadre
of Senior A@counts Officer. The legitimacy of the order
dated 8.11.2001 is challenged in this application as
arbitrary and discriminatory.

Contd..
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12 . - The respondents submitted their written statement
jand took number of grounds. One of the grounds is
:maintainability of the application against the BSNL. The

:respondents also <contended tht the promotion of the

7applicant was'given purely on temporay and ad hoc basis

i

fthough against regular vacancy and therefore there was

SO

m;;n

nothing wrong in reverting the applicant'to his original

; 1

'Eost. The respondents in the written statement also stated

hat the authority ought to: Llave -initiated ﬂiSCiplinary proceeding

gainst the applicant but due to procerural delay the

harge sheet ws only issued on 6.2.2002. According to the

espondents the authority  ought . to have initiated a

1501p11nary proceeding but because of procedural delay the

said was not taken in time and the applicant was allowed to

‘*

Qork;
ih We have heard Mr. J.L.Sarkar, learned counsel for
the applicant and Mr. mGtPaﬁhakn learnedAddl.C.G.S.C for

the respondents. The challenge on maintainablllty raised by
ﬂi

Mr. B C. Pathak, is liable to be rejected The applicant is
"‘lj- Wi i Az e e ) e ooF

&dmittedly serving under the respondent no. 1 The order of

promotion dated 19.2.2001 was issued by the Government of

India. ‘The BSNL only passed the order as a follow up

i \
%easure. The posting of the officer in BSNL is only to a

deputation post without any deputation. allowance. The

application is basically against the order of reversion
|
il

! which is passed by the respondents. The application cannot

|

| be dismissed as not maintainable. Regarding the other

céntention of the respondents it must be stated that from
the appointment of the applicant that the applicant was

'ppointed to the Senior Time Scale of Indian P T Accounts

' ahd Finance Service, Group A in the pay scale of Rs.

10,000-15,200 on a purely temporay and ad hoc basis for a

Contd..




~period of -one year or till regular officer become
available whichevr is earlier, none of the eventualities
that took place. The conditions medtioned above re
binding also on teh Respondents. The authority cannot act
,‘arbitrarily throwing over board considerations. The
promotion of the appicant though maybe ad hoc but the such
persons are appointed to continue purely on temporary and
ad hoc basis till the regular officers are appointed. The
",purpdrted ground of initiation of a disciplinary
proceeding subsequent to the order of promotion cannot
justify the reversion of the applicant. On the own
'showing of the respondents no disciplinary proceeding was
initiated or céntemplated when the order of promotion was
made and factually the applicant was promoted.
-4, For the reasons stated above, the impugned order
dated 8.11.2001 is not sustainable in law and accordingly
the same is set aside. The application is accordingly

allowed. There shall however, be no order as to costs.

A I

(K.K.SHARMA) (D.N.CHOWDHURY)
Member (&) Vice-Chairman

tra
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'In The Central Administrative Tribunai

" Guwahati Bench s GuWahati.
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OA. No. o of 2002.

v - BETWEEN T

&ﬁM,TmUﬁm&Smxd -
M. Marichetty working as IFA
“to TDM Office of the TDM, BSNL

Bongaigaon, )

esss Applicant.

AND
- 1 - Union of India through the
) .Secretary‘to the Govt. of India,
‘Ministry of Communication,
~ Department of Telecommunications

New pelhi = 1,

24 The Chief General Manager
Telecommunications, Assam
Telecom_Cifclé,_Bharat Sanchar

Nigam Ltd., Guwahati - 7,

3.  The Member (Finance)

t
5

-
i po ».

AT
o
%

Py ot . Lk,
. &Kol -

Department of Telécbm,Sanchar Bhawan, -

20 Ashoka Road, New Delhi -~ 110001..

»»s+ Respondents,

Details of the egpplication,
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1. Particulars of the Orders against which the

application is made 3

Lx

~ The appllcatlon is made against the Order No, 4-15/ g
2001—SEA(BSNL) dated 26-9-2001 and the Memo No. ASM/TR/Staff/<t§\

3

The applicant declares that the subject mafter of the

129/2000—2001/18 dated 8-11-2001,

2, Jurisdiction

application is within the jurisdiction of the Hon'ble Tribunal.

3 Limitation ¢

The applicant declares. that the application is within
the period of limitation under section 21 of the Administrative

Tribunal Act, 1985,

4, Facts of the case 3

4,1 That the applicant is ‘a citizen of India and as such is
"enti tled to the rights and previleges guaranteed by the constie
tution of India.

4,2 That the applicant joinéd the Departmentl@f Telecommun i
cation W.e.f. 22-2-1973 as Time Scale Clerk thereafter was
promoted as Junior Accounts Officer in January, 1980 , then as
Assistant Accounts Officer w,e.f. 1-4-1987 and further promoted
as Accounts Officer in July, 1991, In August 199% he was promoted
as Senior Accounts Officer, It is stated that the posts of AAD,
AO and Sr._AO are in P&T Accounts and Finance Service, Telecom |
Wing, Group-B and as such the épblicant Was in the said Group-B

service.

P/3..-.'....



i'r,

4,3  That from the post of Sr., A, O. the next promotional

scope i to the Senior Time Scale of xndian,par Accounts

and Finance Service, Group-A in scale of Rs, 10,000 - 15,200/=
(for‘shoit STS) and the appiicant was, eligible and fit for E
the said promotion to Group-A service, There were vacancies

in the $TS Group-A service and the President was pleased to

~ appoint 6ffi;e:s}including the applicantx to the said post :%;ﬁ

in scale Rs. 10;000 - 19,200/~ . For reason of the adminis- -
tration.the promotion was calied‘temporary and adhoc for a
period of one year or till regular officers become available,
whichever is earlier. It is stéted_that the instructions of
the‘Govt. of India as regards applicability of the procedure
to be followed in respect of éfficersvunder suSpensioh/in
respect.of\whbm disciplinary/criminal cases were pend;ng,

were applicable in the said promotion, These adhpc.promotions

- were given after consideration by duly constituted Departmental

promotion committee (for shor DPC), The Depa:tment of Tele-~

‘communications (for short -DOT) by'officé“Order dated 19-2-2001

communicated the pleasufe of the president to promote the
officers including the applicant. Thé name of the applicant‘
was shown in serial member 16, Though the promotion was said
to bé adhoc,‘it was against regular vacancies and was regular

in nature for continuing as per Rules, procedures and the Laws

" and the promotions wexe_ordered on terms mentioned in the said

office order dated 19-2-2001. It is stated that the applicant
was not in suspension nor any disciplinary/criminal case was

pending against him,

Copy of the Order dated 19=2-2001 is

enclosed as Annexure - A.

-P/4DOOOQI\'
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4,4 That by an Order dated 27-2-2001 the posting order was
issued in pursuant to the office order dated 19-2-2001 oﬂ tems

and conditions, énd the name of the applicant was shown en

‘Serial number 15,

enclosed as Annexure - B,

Copy of the order dated 27 2-2001 is ;g%;j

4,5 That by an order dated 21-3-2001 issued by the off;ce
of GGMI the applicant was posted as Chief Accounts Officer
(for short CAO) in the office of the‘TDM, Eengaigaen. The
“applicant took charge as CAO Wee.f. 4-6-2001.

Copy of the order dated 21-3-2001% is

enclosed as Amnexure = Ce

446 That wbilé;the applicant was working as CAC in STS
Group~-A service ( adhoc) ,.gzgforder dated 26-9-2001 was issuéd‘
4bf the respondents showing names of officerslénd ordering
promotion for a period 6f one ?ear Wo €. fo 1927 =2001 (or till
the date of retirement) or till the DPG approved officers become
available, whichever is earlier, after théir'reversion to the
grade or AO/Sr A0 on the afternoon of 17-7-2001 . The applicant
is bCW1ldered as to why he could be reverted on 17-7-2001. He
was promoted W € fo 4.5-2001 and the period of one year would
expire on 3-5—2002 and as such there is no scope of reversionj
before that date as peé the order of promotion on presidential
apbr@val; The applicant states that his néme has been wrongly.
mixed with other officers unde£ly and the order of reversion‘.
‘has been'made. The ébplicant% promotion in STS, therefore,Ais

© continuing and the clausg of reversion on 17-7-2001 is not
épplicable to him, Moreover, wheﬂ the applicant has already

P/3
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worked, the reversion on 17~7-2001 can not be made retrospectlvely
by the order dated 26~9~4001. The appllcant begs sto staté that
he does not know about the contents of the letters and ONS

‘mentioned in the said office order dated 26-9-2001. The DOT %é\

order dated 19—2—2001,/6e has receiVed is numbe red 7~ﬁ/éoo1-

| SEA-I. There ate 441 officers in the said order dated 26-9-2001

The name of the applicant appears in page 10 against serial
number 328, The applicant comes for the liberty to produce the

full list at the time of Hearing.

Copy of the order dated 26-9-2001 (with
relevant pages nuhber 1,10;12 and 13) |

is enclosed as Annexure - D,

4,7  That by an oider dated 8-11-2001 the applicant has
purported to be reverted to the cadre of Sr.AC. w,e.f. 17-7-2001
and ordered to lamk after the duties of IFA/CAC without any extra
remuneratlon till further orders. Thls has been approved by the
General Manager, Finance and the Chlef General Manager Telecom,
AsS am Cchle, Guwahatl, The purported reversion has been made

as per 1nstructlons in para - 2 of letter No. 4~15/2001—Shﬁ(BSNL)

dated 26~-7-2001. The appllcant haembly. states that the order

dated 8- 11-2001 purported by reverting the applicant is ex~fac1e
illegal and in congrulous in thg‘facts and circumstances of the
case, The copy of ordercdated 26-7-2001 mentioned in the Memo
dated 8—11-2001 has not been given to the applicant. The order
of re;ersion has been madé.retrqspectively that too in complete

violation and negligence of the temms of promotion., No notice/

‘show cause before reversion was also given to the applicant. The

order has also not been approved by the competant authority, The

’P/6.000000
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~order is patently arbitrary and whimsical amd1does not speak
of any reason., The order dated 8_11-2001 is as such void o
ab-mitio and hon~est_in the eye of law, : ﬂ;i!

Copy of the order dated 8-11-2001 is §

_enclosed as Annexure =~ E.

4.8 | That in this connection it is reiterated that there was

" no pending case against the applicant for with holding promotion
for employees as required in OM dated 14-9-1992 and he was
found fit and 4ligible for promotién and was promoted as such,
and he can.not'be reverted witﬁT?leomdng principles of natural

justice..

The content of Govt, of India, Department of Personal

and'Trainiﬁg O. M dated 14~9-1992 from swamy's publication is

enclosed as Annexure - F. -

4.9 That‘the applicant submitted representation dated
' ' . pef :
27-11-2001 and 24-12-2001 but he hasareceived any relief.

Copy of the répresentations'dated 27;11.2001

and 24.12_2001 are enclosed as Annexure = G

& H respectively,

4. 10 That the applicant is diépharging the duties of IFA to
TDM, Bohgéigaon but he is being denied emmoluments attached

to the post of IFA/CAQ due to the.arbiﬂéry clause = "to look
after the duties'of $FA/CAO without any extra remuneration till

further order®, It is humbly submitted that this clause is

P/7t;00lotl



arbitrary and' whimsical and violative of Article 14, 16 and
21 of the constitution of India. He is continuing with the

same duties of IFA/CAO and discharging the function of IFA/CAQ

in the same manner as he has been doing after his initial qél\
promotion, | §

b. Grounds for reliefs with legal provisions. ‘ j%fN

5.1 For that the applicant was premoted on presidential
approval and the order of reversion without the approval of
the competent Authority is arbitrary, whimsical and capricious

o 377,

and offends Article 14, 16 and 21)0f the constitution of India.

Je 2 For that the order of reversion has been made in complete

violation and negligence of the terms of promotion,

5, 3 For that the applicant has not been given any notice/
show cause before the order of reversion and as such is violative

of the prénciples of natumal justice,

6,4  For that the applicant was promoted w,e.f. 4-5-2001

and he worked in the promoted'post as such, and now he can,be

reverted restrospectively.

5.5  For that the order dated 8-11-2001 contains & arbitrary

classeSand as such the said order is void ab-miitio and non-est

in the eye of Law,

5.6  For that the applicant is discharging the duties of IFA
~ to TDM but he is being denied emmoluments attached to the said
post which is arbitrary, whimsical and against the principle of
Administrative fair play.

P/Bueeeees
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%7  For that the applicant is being denied the promotion
in complete violation of Govt, of India, C.M. dateg 14-9-299 2,

8. 8 For that the- rever51on on 17~7-2001 can not be made
of reversion is bad and not tehable in Law,

retrospectlvely by subsequent orders and as such. the orders é;%?

Ge Details of remedies exhausted. :

1 e

. There is no remedy under any’iule and this Hon'ble
Tribunal is the only forum for redressal of the grlevance,
| However the appllcant submitted representations without any

reply. |

s Matters not pI€V10USly flled or pendlng before any

other court

The appliéént declares that he has not filed any other -

case in’'any tribunal, court or any other forum againét the)

impugned orders, - o ' N

8. Reliefs sought for g

Under the-facts-and circumstances of the case, the

applicant prays for the ﬁollowing_reliefs:

. The Order dated 8-11-2001 (Annexure-E) be set a31de
and quashed. o e ' -

. 842 - The order dated 26-9-2001 be modified to extent that the

rever31on clause is not appllcable to the appllcant

p/ggoo_:aoo;



8, 3 The applicant be paid emmoluments in the scalé of
Rs. 10,000 - 13,200/~ attached to the grade of ST of IP&T
AFS Gr. A with arrearrs from 8~f1~2001.

8.4 Cost of the case - . %éi_

8.5 Any other rellef/rellefs the ‘Hon'ble Tribunal may :§§\

deef fit and proper,

The - above reliefs are prayed for on the grounds

‘stated in para 5 above, -

O Interim relief prayed for ;

During the pendency of this application the applicant

 prays for the following relief §°

Je 1 The appllcant be pald emmoluments attached to the post
of IFA/CAO in the scale.

The above relief is prayed for on the grounds stated

.in para 5 aboven

10, This application has been filed through Advocate,

1. Particulars of postal order.

i) IPO No.

ii) Date of Issue

.-

iii) Issued from :
‘iv) Payable at

e

12. Particulars of Enclosures g

As stated in the index.

es.e Verificatione



— /0 — - ™

oy

VERIFICAT ION

I, M. Tamllmanm, son of M. Marlchetty, reszdent of
Bongalgaong aged about 48 years do hereby verify that

the statements made 1npara 1 4, 6 and 7 are true to .

my personal_knowledge and those made in b&ra 2; 3 and

® are true tovmy legal advice and the rests are my J
humble submission. I have not suppressed any material

facts,

i’/‘

And I, 51gn this verlflcatlon on this 4%, day of ,

March, 2002 at Guwahati,

SIGNATURE

. PEN
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» . INo.7-1/2001-SEA-I

-<. "w ", % .Government of India

7. "‘Department of Telecommunications,

, Ashoka -Raod, %ﬁnchar'Bhavan, New Delhi~11000

R R New Delhi, the 19th Fe

L } 2 ‘ |

o T

{
]

“Subject: Tfaﬁsfers/prqmotioﬁ and postings in the grade of
2 v . . Senior Time Scale of Indian P&T Accounts and
s LW . Finance Service Group "A'. - '

¥ T oo e o e e o e o = -+ o= e - -

s & , ' - o .

; The' President’is pleased’ to appoint: the following
Sr.AOs/RAOs of Telecom Wing to the Senior Time Scale of - Indian
P&T Accounts: and Finance Service, Group "A" in the pay scale
of Rs. 10000-15200/- on a purely temporary and adhoc basis
for a period of one year or till regular officers become
available whichever is earlier, with immediate effect or from
the date the charge of the post is actually taken, whichever
is later and post them to the circle/office shown against

each: -

Sl '~ staff ‘“Name ofthe Officer - Present Posted to
No. No: .. ’§/Sh/8mt. posting = -

1. . 80711 ' G RAMULU RPT C.0. BSNL
2 . 81191 K. DANDAPANI GJT C.0. BSNL
3 81297 R.P. SINGH - UPE C.0. BSNL
4. 81313 RAGHAVAN PODUVAL P. . KRT . C.0. BSNL
5. 81440 PERUMAL ILLAIYA TNT C.0. BSNL
6 . 81184 PSR MURTHY : 'MTNL ND  MTNL.ND

7 81468 -  PATNAIK M.R.P. ORISSA C.C. BSNL
8 81469 ROY D.S. KOL TD C.0. BSNL
9 . 81470 GUPTA, RAM NATH BIHAR C.0. BSNL
10. 81471 - KAUR DAL | HPT C.0. BSNL
11. 81472 .  ACHARY D. APT C.0. BSNL
12. 81473 ° 'RAM MOHAN M.P. ~ CHEN TD  C.O. BSNL
13. 81474  SINGH KIRPAL 9,  PBT C.0. BSNL
14. .81475 °  LOKANATHAN A.N. KNT C.0. BSNL
15. 81476 -  ANANTHAKRISHNAN T.K. . 'CHEN TD  CJO. BSNL

416, 81477  TAMIL MANI M _ CHEN TD __C.O. BSNL
<~~{7. 81478 : . BHATT S.S. S KNT C.0. BSNL

18. 81479  SHARMA A.K.: - ' ALTTC Gzb C.O. BSNL
19. 81480 -~  RAMACHANDRAN T. - KRT C.0. BSNL
20. 8148l ILANCHEZHIAN S. CHEN TD C.O. BSNL ,
21.- 81483 RAMAMURTHY T.K. STR- - C.0. BSNL'
22 81485°  BALAKUMAR S. KNT C.0. BSNL
23. 81486 - BANSAL R.N. . MTNL ND . MTNL ND

y 24, 81487 RARORA A.C. , NTP C.0. BSNL
5. 81489 - 3SINHA U.K. " MTNL ND  MTNL ND

v ‘ - s

contd..p..2/-



- .
sl = staff =~ ' Name ofthe Offlceri' : Present qu&ed to
No. No. - 8/sh/smt. R post1ng et
z . 26. 81492 "SRINIVASA §. ' . KNT . -. C.0. BSNL
. c27. 84558y MADHAR {T.R. i7" »7t'1% ety MTNL ND'““MTNL ND
" .. 28.0 81494r- KAMATH H.s. - . . %, KNT 7 C.0. BSNL
; R ,29,x$81495 BOSE PRABIR ~ ' . % KOL TD ""C 0. ‘BSNL
S ”;;(, 81496 - . _BALASUBRAMANIAN K. i © :%"7 CHEN TD%*C.O. .BSNL_
o ilppxsl j 81497 - VENKATARAMANA K.&‘h wies e APT © 7w C.0. BSNL .
g ... 3200 81498 BOMMAYAN V. = . s #r{ KNT “7; C.0. BSNL
2 Riv'33, 81500 - MOHANA KRISHNAN Dw 1 A3° CHEN TD:»:C.0. BSNL
* #1734, 781501 © SHANMUGAM P. 3. 9 A9Arc gt KNT :  tiur C.0. BSNL
; .35, 81502 . SURYANARAYANAMURTHY Nari INT s C.O.. BSHL
i "o 36.7. 81503 MEENAKSHI SUNDRAM:S.::;3»# KNT : ‘> C.0. :BSNL
: 37,0 81504 ° PRASAD GOPAL e J(Lwﬂup(w)' . C.0. BSNL
' 38, 81505 SINHA H.P. i - o+ BRT ;- C.0. BSNL
2. 39.:' 81506 RAJ KUMAR ' “}+ 4 : HRT ~+ C.0. ‘BSNL
Do -+ 40. 81507 STNGH RAM BHAROSA'!* :  BRT - C.0.. BSNL
ge 07 41,7 81508 chapHA P ¢ * et MPNL ND. © MTNL ND .
P ks 42,. 81509 'MAJUMDAR M K - ' "**<%  KOL TD .- C.0. BSNL
T ﬂ;Q 43, 81510 ° GUPTA U R . v MPT . C.0. BSNL
YL A% 44, 81512 'SINGH SHIVAPAL . -i. '-° UPE ©' C.0. BSNL
fh0t 45, 81514 SUBRAMANIAM R - ".»- KNT . C.0. BSNL
46, - ‘81515 MALI S I ST MHT © C.0. BSNL
S 47, 81516 CHOUDHARY H F e MHT , ~C.O0. BSNL
¢ 48, 81517 JAYRAMI REDDY A ... APT . C.0. BSNL
. " 49, 81518 KUPPUSWAMI M - . MPT. C.0. BSNL
s . 50, 81520 SRINIVASAN V- e T&D C.0. BSNL
51. 81521 MADHAVAN UNNI P "+ KRT ° C.0. BSNL
52. 81522 SHYAM SUNDER S V' - STR. . .  C.0O. BSNL
: 53. 81523 BHATT R V KNT - C.0. BSNL
- . ©81524 - RAMAKRISHNAN S- ¥ . '~ MPT .. 'C.0..BSNL
. .- 8152%: ' RAJAMANI A ~  “yi%.e: - TNT: .. €.0. BSNL

.»-81528< = KRISHNAMURTHY S SIVARAM  APT  »:.:C.0. BSNL

3 1.81529° “MISHRA.G P .&;n?.ﬁ* '« “UPE . £47:C.0% BSNL
oL - 81530 :f RATH G P " = 31t *ORT . ;s: .0.. BSNL
Pl 1. 81531 + SABHU B C- “At,] ©ORT . ;0. BSNL .
o - 81533 ! GOPARAJU'M. -, v UNTR  L#::C,0.-BSNL
¢ 81534 © YADAV SHRI. RAM\., b TUPE “r?a; .0. BSNL
.- 815358 'RAMA SUBBIAH'T: ‘7 APT. e 0. BSNL
81537 SANKARA NARAYANAN: K’”u . TNT 0. :BSNL
81539 SWAMY S MUTHUKUMARA ‘'t . TNT .0.: BSNL
81540 KARTHIKEYAN S - ;;wﬁ:~»-':TNT 0. BSNL
.- 81541 AHMED SHABBIR - '.i:'n;  BRT »:C.0. BSNL
'81542 . SURYANARAYNAN R i |  CHEN TD .0. BSNL
. 81543 ° SANGAMAYYA "G ‘g 5.1 APT 3 .0. BSNL
. .69. " 81544  DHANAPAL P .7 sz . CHEN T 0. BSNL
“OTT 70, 81545 RAMBALESWAR '« “ifitr « - UPE .0.: BSNL
71, 81547 KRISHNAMACHARYULUnYuV . GJT .0. BSNL
7 72. 81548 KSHIRSAGAR R G . ' :~”q‘gMHT .0. BSNL
ny 73, 81550 PATEL M L GJT .0. BSNL
o L L L et =
o - - contd..p..3/- :
Y
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sl  staff
No No
‘“"f—* 74T 81551
75.. 81553
76, 81554
77+-.81555
78.. 81556
79.. ‘81557
.80.- 81558
8l.. 81560
2 82, 81561
'v,es.ﬂislssz
84. ' 81563
. ' 85. r-81564;
©86.-%- 81566,
87.-- 81567
88-5 81568
89 .. 81569
90 -." 81570
91 .. 81571
92 .. 81572
93 .. 81573
94 .. 81574
95. 81575
96. 81576
. 97.° 81579
98, " 81580 .
99, 84559
100. 81581
101. 81582
102. 81583
103. 81584
104. 81585
105. 81587 -
106. 81588
107, 81590 -
108. 81591
- 109. 81592
110. 81593
111. 81594
112. 81596
113. 81597
114. 81598
115. 81599
116. 81601
117. 81602
118. 81603
119. 81604
120. 81605
121. 81608
122. 81609

el . e g (
=13, . 4 Svus
Name ofthe Offlcer ‘ - Present . Posted to
S/sh/Smt. o postlng :
" SRINIVASAN R ; MINL(ND) ~MTNL ND
RADHAKRISHNAMURTHY, N : 8TR C.0. BSNL
" JAIN R K ..PBT C.0. BSNL
" BAL S C . ORT - C.0. BSNL
GARG S N 2 RJT . C.0. BSNL
VEERAMANI A ,?#JnrMTNL MUM ; MTNL MUM
RAJAN A © v TNT . C.0. BSNL
o MEHTA M L . PBT ;r;C 0. BSNL
- "#’SRIVASTAVA S P e UPE %u C.0. :BSNL
IRAMACHANDRAN ‘A K /.7 :KRT A7 C.O. ‘BSNL
> MURUGAN V. .4u~i¢¢|TNT ..+ ,C.0. BSNL
'} RAVAL B M iy fiaph:GIT o neC.O, <BSNL
‘GUJAR S H }'.JH;MHT 4> ,C.0. :BSNL
*'SUNDARA MURTHY K s t,CHEN TD :-:C.0. BSNL.
" OM PARKASH VERMA - '@hh.UPE - C.0. ‘BSNL
" PERUMAL M iR TINT ; C.0. BSNL
. NIVARGIKAR A S © i1 MHT C.0. BSNL
. MALLIK T K ‘ y?‘CHEN.TD C.0. BSNL
NAGARAJAN N ' i TNT C.0. BSNL
.JUNEJA RAJENDRA PRASAD;¥:.CO BSNL  C.O. BSNL
"RAMASWAMY N ;n TNT C.0. BSNL
RAMA MOHAN RAO R i STR C.0. BSNL
SATYANARAYANA K ., TS CAL C.0. BSNL
REDDY B S N : . APT C.0. BSNL
-TIWARI BRIJESH" i1 " BRT C.0. BSNL
. PANDEY R G . « . CO BSNL . C.O. BSNL
" PALANIAPPAN K - i, MTNL ND  MTNL .ND
. CHATTERJEE V _,w.MTNL ND  MTNL ND
' MOHINUDDIN S K 44 - ORT C.O0. BSNL
KESAVADAS A .1 -APT C.0. BSNL
MANUJ RAMDHAR " i : C.0. BSNL
" JAIN PUKHRAJ ' C.0. BSNL
DARJI R B ,C.0. BSNL -
NAGRAJ M R e .. C.O. _BSNL
. SHARMA DARBARILAL @ -dfjs . .'c.0. BSNL
IBEHL NARESH KUMAR ' ;45 PBT C.0. BSNL
~1QAGAIAH v i o 4us APT C.0. BSNL
‘CHANDRAN N ‘g, TNT C.0. BSNL
syAMAL RAO M © 7313 ORT C.0. BSNL
ACHARYULU V S N - Hwr GJT C.0. BSNL
CHANDA SUNIL KUMAR J?“ " WBT C.0., BSNL
BANERJEE MAHADEV " - ;i NE ;. C.O. BSNL
TOMAR SATYA DEV SINGH LUHTEL.DTEf TEL.DTE.
SONI RADHA KRISHAN. : s RIT -~ ~C.O. BSNL
VENUGOPAL P~ v :¥:0 TNT C.0. BSNL
PAL NARINDER ¢ r¢uw PBT C.0. BSNL
VIJAYARAGHAVAN J 1 KNT C.0. BSNL
KRISHNA MURTHY G APT C.0. BSNL
ROUTH’P INAKI - NE ~C.0. BSNL
4/-
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,LName ofthe Officer Present Posted to
’S/Sh/Smt. , . _posting :

1 e LD bkl ki "f““f’f"““‘ﬂf""""""f,d
.L“‘123:t 610 ﬁ%ijPANDA BALARAM = 4 = " - ORT:ni-! ¢.0. .BSNL '~
Al 124) o 16114 TIWARI AKSHYABAR NATH xa;BRT;J_r c.0. BSNL ™
128, 81612 - 'SRTPATHY DURGA AC AN - ORT' C.0. BSNL
CIF 126, 81613,; o éANISAMY Ki- 2000 SNT C.O. BSNL

/4 1270 81614- . MOHINUDDIN GULAM - ‘ﬂ,' *BRT# 4 C.0. BSNL' ",

7128 81615 BISWAL MAHESWAR ' ' ORT»:.» C.0. BSNL""®

129. 81616 ™~ . KUMARASWAMY PILLAI K T.F. MUM. C.O. BSNL"
130. 81618 °, ~~ OJHA BALARAM - . - ORT = C.0. BSNL
131. 81619  PATIL S W ‘ ~  MHT..:  C.O. BSNL
132. 81620 . MAHALLEM T . - -  MHT ©+ C.0. BSNL'
133, 81621 GADEKAR B G _ MPT C.0. BSNL '
134. 81622 SINGH BASUDEO P D ETP C.0. BSNL

2. . The: President is also pleased to appoint ' the
following @ ° Sr AOs/AOs of Postal Wing to'the Senior 'Time

" Scale of- Indlan P&T Acébmnts and . Finance Service, Group "A"
in the pay scale ‘of Rs. *40000-15200/- "on-a. purely ~temporary
-and adhoc. basis for a period of one: year .:or till regular
officers. become avallable twhichever. is earlier with immediate :
effect  or'. from;the date the charge of the post 1is .actually
taken, whlchever is later’and- post them to the  circle/office
shown against each:- ' '

——-----—-—-——--——-_—--_-.__-—-——-—--—---—_-—--———-—-—-_.--.—--—

; sl staff Name of the Officer . ' circle where Posting on
| No.No. s/sh/smt. ' . working . promotion
1354 POSTAL SWAPAN. KUMAR ROY . PMG JHARKHAND Cco BSNL
e 135.UPOSTAL BAMESHWAR PATHAK POSTAL DTE. 'TEL DTE
g 137. POSTAL ';VQNAY KUMAR SINHA_ + DAP PATNA CcO BSNL
.1 138. POSTAL "’ SUBRATO KUMAR .~ POSTAL:DTE. TEL DTE
=ik " MURHERIEE RN y
B 139, POSTAL - AMIYA KUMAR MOHANTY - PAO .CUTTACK . CO BSNL |
,i - 140, POSTAL :SAN AR SAN SAHOO . PAO.CUTTACK :DOP . ‘
;‘ 141. POSTAL AJUGAL KISHORE BEURA . ‘PAO'CUTTACK‘ CO BSNL
3 142, POSTAL ISHWARI SINGH RATHORE PSCI GZB. MTNL ND
! 143. POSTAL ‘VIJAY KUMAR MISHRA  PAO. LUCKNOW .. CO BSNL -
o 144, POSTAL . “RAJ KUMAR SINGH " - DAP LUCKNOW .CO BSNL :
i 145. POSTAL R. NAGARAJAN -~ PAO BANGALORE: CO BSNL. .
1
r

146 POSTAL T.SRIDHAR PAO BANGALORE CO BSNL

3. The follow1ng transfers in the grade of STS (CAOs) of
1 Indian P&T Accounts andxFlnance Service are . are ordered wlth
¥ immediate effect:- '

----—---—-——.-—-.—_-..__—-..-——-———————--—_..-.._..———a—-———-—--——_-'-

B ral e S
»r

R sl staff Name of the Offlcer' Clrcle where Posting on
+ No.No. ! S/sh/smt. working transfer
Ty 1.. Postal M.R.P. Sharma CPMG Guwahati CO BSNL

'{i' 2 " pPostal Animesh Ch. Biswas GMTD Faridabad DOP
et ‘;;;&3,

e g e

g
s
»~ ::7' >
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Shri M R P Sharma on completion of his tenure may be
. . posted to his choice of posting.” .. )/ )/
e ‘ o /A A
. - 2= <o A oo ]
4. . The representations submitted by the officers - for

j‘mpospiﬁg_within BSNL are being forwarded to Director (Finance),

BSNLiand in respect of postings within Depa;tment of Posts’ to
DDG {(PAR) . DOF-( TR SR P DR |
5, i Thqipégting of officers-allotted to Corporate Office -
BSNL: will be decided by the Director (Financg),'BSNLé,and ~in 7
respect. - of jofficers allotted. to Department. . of. . -Posts by

DDG . (PAF) . ,i,, ' : I ' : o )
6. . This arrangement is purely on temporary and*'adhgc
basis and these officers would ‘have, no claim for .their
seniority in;STS based on this promotion. | S

t _ .

: L eyt
i. . . -»'. St 1‘

7. The posting of officers to Delhi Telephones/Mumbai
Telephones under MTNL Delhi is on .deemed deputation . basis
without deputation allowance. ' : :

8. - " In case of disciplinary/Vigilance case of the type
referred to in DOP&T O.M. No. 22011/4/91-Estt(A), dated 14-9-
92 1is pending against them or any punishment of stoppage of
increment is.in operation; the officer should not be promoted
without obtaining the specific approval of this Directorate. -
Information in this regard may be brought to the notice of the
Directorate forthwith. ' L o

9. The Heads of Circles will intimate the station of
postings to each other in respect of the officers alloted - to
their respective Circle/Office. The Heads of - Circles may
ensure that”the officers are.relieved promptly on receipt of-
the stations’gf postings from the Circles concerned ~without
waiting‘forjsuﬁétitutes_toﬁjoin. .-;jj“;i R :
T T S Lo S A .
}g*_,__;_ The é% of the officers promoteé to the grade of STS
in ara 1 & 2 above/will be fixed under:FR 22-1(a)(l) read
_with_FR;js Wwith reference to their pay’injthe‘grade<o£ "AO/Sr.
20. ‘ o , 5 ; Sl .

- 11. As ordered in this office letter No. 314-52/92-8TG-
ITI dated 21.12.92, the officers promoted on ad-hoc basis
above, must join their new ‘places of duty within 40 days from

the date of issue of orders. All the Heads - of Circles . are
requested to ensure that the stations of postings are
communicated to thei% counterparts within 10 days.

G YAt

vcontd..p..s/-
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.Thé'dateﬁﬁn which the:above orders are given effect

7/ - .to al)/ concerned. A consolidated report of the officers who
et «haVer eenf'relieved/joined their new postings may also .be
] intimated,an completion of 40 days. - ‘ f

| o ' %*a*“f<a ‘Uu
R (M.K.'SETIA)'\VV

;UNDER- SECRETARY ' (SEA)
P NNEPE PN S

t

- I'ﬁ'ﬁjﬁ’
N

.,if : _ . i# -
L _‘TJ:QTu, i byl R .

a b BRCIRAE A ' ‘ i 4 '.; i i v ) T
. HgDirecgorL(Einance) C.0., BSNL, New Delhi,’ alongwith |,
“the.representations received from concerned officers.

PR ]
ip i

for posting within BSNL. . . . o :

Director (Finance), C:0. MTNL, New Delhi.-

CGM/IFA, MTNL Delhi/Mumbai. s .
DDG(PAF), Postal Dte alongwith the representations -

P - received from the concerned officers. for posting within
DOP.

While issuing the posting orders, the following may be
ensured. ¢ ' . ‘

i) No leave should be granted to the officers after being
2 relieved from theiCircles without prior permission from the
;+ * Directorate. The officers who are promoted above, in case they
x are officiating locﬁﬁly, the arrangement should be terminated
¢~ . and be given orders afresh in compliance with this Order.

¢ ii) 1If the officers fail to join at the new post, it will ~ be
i ¢ presumed that they are not interested in ad-hoc promotion ' and
the orders shall be deemed to have been cancelled

jﬁ; automatically without any further communication. If such a
{

. = case arises, the officer will not be considered further for an
s ad-hoc - promotion. No such officer shall be given local
s  officiating promotion tomany higher post further. None of the

5

officers shall be alléfed to join the new post on ad-hoc

x;* Promotion after 40 days from the date of issue of this order

as the order will not be valid after 40,4ays.

Copy to: {///
AEL CPMG Guwahati/PMG Jharkhand
© 6. PS to Hon'ble MOS(C). ' C :
7. Sr. PPS to Member (Finance) Telecom Commission.
¥ - 8, Sr.DDG(IA&P), BSNL/Jt.DDG (SEA) BSNL C
9. DDG (EAF)/Director (SEA), DOT
10. CS to Member (Finance). ' pa

% 11, General Secretary, A.I. P&T AFSOA, New BZlhi. ‘S
i~ 12, Guard file/spare. ' , ,,Y%géﬁe

e : g,
S , oYY

(Jashir Singh) ‘
Account Officgr (p) SEA

e
Wt

to may be intimated  to the undersigned and charge reports sent .
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s NO. 4-8 /2001-SEA-BSNL ;

e BHARAT SANCHAR NIGAM LIMITED 35

SANCHAR BHAWAN, 20, ASHOKA ROAD e

Py NEW DELHI 110001; oo TEET A

‘ l ;-rr:“: '[.‘3: ?"“% - . .

L " Dated: 27:"‘, Feerary,ZOOI ;

S Sub: Pro motion and transfer/ postungs in the grade of s 1

£ - - Senior Time Scale of Indian IP&T Accounts and E ' :

Q)\ - Finance Servnce Group -"A" w0 |

1 PROMOTION :

% Consequent upon the promoUon of the followmg Sr ‘ L l,
Accounts Officers/Accounts Officers of the Indian P&T Accounts o -
«. land Finance Service ,Group-B , to the grade of Senior Timé Scale of e =
4. Indian P&T Accounts and anance Service , Group-A ., Telecom / s )

Wing in the scale of pay of Rs. 10,000- 15,200 on purely ’

!temporary and adhoc basis for a perlod of one year or till regular
| i lofficers become available whichever is earlier, with immediate
i ,effect or. from the date the charge of the post is actually taken,

" whichever is later, vide the Department of Telecommunica tions
I Office Order NO. 7-1/2001-SEA-I dated 19-2-2001 followed by
icorngendum issued vide g\lo '7-1/2001-SEA-I dtd. 26- 2-2001 these

officers are posted as under
S : ‘ :
il
NS “E : : ;
sl staff  Name of the Office Circle Circle {
No. No. - (S/Sri/Ms.) Working Posted :
b1 80711 GRAMULU Y APT . APT -
[ 81191  K.DANDAPANI GIT GIT
i3, 81297 R.P.SINGH" UPE UPE
RIS 81313 RAGHAVAN PODUVAL MHT © MHT
fics, 81440 PERUMALILLAYA CTNT GIT
e, 81468 PATNAIK M R P ORT MPT N
ST 81469 ROYD S . .. KOLTD WBT
e, 81470  GUPTA RAMNATH “.  BRT © MHT - %
) 81417 KAUR LAL - ™ HPT HPT
3 ,g} .. . - , ) ’ . (
: : 5
3 z
[ !
i
f |
: % P\ ;
y o & _— - /
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o , - T 100 81472 ACHARYAD APT . SN
P L1l 81473 RAMAMOHAN M.p CHEN.TD MHT
e 12, 81474 SINGH KRIPAL -~ PBT HPT
R 13, 81475 LOKANATHAN'A N KNT : KNT .
~ l4. 81476 ANANTHA KRISHNAN CHEN.TD TNT
' "AS 81477 TAMIL MANI M ASSAM ASSAM
, / 16 " 81478 BHATT % { KNT T KT
17, 81479 SHARMA A K ALTTC-GZ ALTTC-GZ .
‘ 18 81480 RAMACHANDRAN T RABMN MHT
19 81481 ILANCHEZHIAN s CHEN.TD MHT
20. 81483 RAMAMURTHY 7 k STR - GIT
2l 81485 BALAKUMAR s KNT . KNT
22, 81487 ARORA A ¢ PBT PBT
23. 81492 SRINIVASA s ; " KNT © KNT
i « 2% 81494 KAMATH Hs. , ‘ KNT - KNT
: . : 25. 81495 BOSE pRABIR S KOL TD. NTP -
‘ 6. 8149 Ba RAMANIAN K

81497 VENKATARAMANA K~ TAPT APT
81498 BOMMAYANY -~ KNT KNT

81501 sHANMuUGAM P KNT ~ KNT

, 81502 SURYANARAYANA MURTHY TNT CTNT

81503  MEENAKSH] SUNDARAM S knT KNT

, 81504 PRASAD Gopal . - UPE UPE

81505 SINHA H.p S . - BRT ¢ MHT

34, 81506 RAJ KUMAR , HRT HRT

35, 81507 SINGH RraM BHAROSA . . prt < BRT

W " 36. 81509 MAIUMDAR M K - T ONE o . NE

SEL 137 81510 GuPTAU R. U omeT MPT

i FO 038 81512 siNGH SHIVAPAL 1p . 1" ypg upw

g 81514 SUBRAMANIAM R L. KNT S KNT

T © 40, 81515 MALI .5 | . e MHT MHT

© 4L 81518 CHOUDHARY HF ... MHT . MHT

| ' 81517 JAYARAMI ReDDY A APt . ~APT

. o 43. 81518 KUPPUSWAMI M~ - . MPT B MPT

S ' 44, 81520 SRINIvASAN v ? . T&D - TNT

S . 45. 81521 MADHAvVAN UNNIP . - KT KT

46. 81522 SHYAM SUNDER Sy STR - TNT

47. 81523 BHATTRYV KNT "~ KNT

48. 81524 RAMAKRISHNAN S MPT MPT

81527 RAJAMANI A TNT TNT

50. 81528 KRISHNAMURTHY S S1vaARAM APT - MHT

: . 51 81529 MISHRA G p UPE - upw

T 52. 81530 RATH G p ORT MPT

. - ' S 81531 SAHUBC ORT MPT
81533 GOPARAJU M NTR RABMN-ND

81534 YADAV SHRI Ram UPE upw

81535 RAMA SUBBIAH T APT APT




()

‘81537  SANKARA NARAYANAN K -

81539 .SWAMY S MUTHUKUMARA
81540  KARTHIKEYAN S

81541 AHMED SHABBIR

81542  SURYANARAYNAN R
81543 ' SANGAMAYYA G

81544 DHANAPAL P

81545 RAMBALESWAR :
81547 KRISHNAMACHARYULU Y V
81550 PATELML -
81553  RADHAKRISHNAMURTHY N
81554  JAIN R K

81555 BALS C

81556 GARG S'N

81558 RAJANA

81560 .MEHTAM L

81561 SRIVASTAVA S P

81562  RAMACHANDRAN A K
81563  MURUGAN. V

81564 RAVAL B'M

81566 -GUJAR S H

81567  SUNDARA MURTHY K S
81568 OM PRAKASH VERMA
81569 PERUMAL M

81570 NIVARGIKAR A S

81571 MALLIK T K

81572  NAGARAJAN N

81573  JUNEJA PRIENDRA PRASAD
81574 RAMASWAMY N ,

81575 RAM MOHAN RAOR’

81576  SATYANARAYANA K

' 1781579 REDDYBS N
81580  TIWARI BRIJESH
‘84559 PANDEYRG -
81583 MOHINUDDIN S K
181584  KESAVADAS A

- ‘81585 . MANUJ RAMDHAR

81587 . JAIN PUKHRAJ

81588 DARIJII R B

81590 NAGRAI M R

81591 SHARMA DARBARILAL
81592 BEHL NARESH KUMAR
81593 NAGAIAH V

81594 CHANDRAN N

81596 SYAMALRAOM

81597  ACHARYULU V SN

81598 CHANDA SUNIL KUMAR
4

1&[

ﬁf%‘.&

_SINT
o INT
P TNT
+ o BRT
* CHENTD

APT

" UPE

QT

GIT.
- STR
i PBT

~.ORT

. RIT
TNT
< PBT
- UPE
+ KT
TINT
HO@IT

"L IMHT

v CHEN TD

L UPE -

TINT
“*MHT
KOL TD
CINT
'CO BSNL
INT
. 'STR

© TS CAL’

CEAPT

CHUBRT

. COBSNL
ORT
1oapt
liBRT

CHURIT
QT

- KNT
&K
i PBT
. APT
TNT

CORT

QT
WBT

i CHENTD .

TNT
TNT
-GIT
MHT -
QT

- GIT

GIT

HRT -
GIT

GIT

APT

PBT

MPT

RIT

TNT

PBT

HRT

KT

GIT.
GIT
MHT
TNT
HRT

GIT
MHT
MHT
GIT

CO BSNL,
MHT
APT

CO BSNL
HRT
RIT:
CO BSNL
MPT.

HRT .

RIT
RIT
GIT
KNT
PBT
PBT
GIT
TF -18
GIT.
APT
WBT



104.
105.
106.
107,
108. =
© 109, 7
110.
111,
112, B1611 -
113. 81612
114. 81613
115. 81614
116, 81615
117. 81616
118, 81618
119, 81619
120. 81620
" 121, 81621 .
122. 81622
. 123.  POSTAL
124  POSTAL
125. POSTAL
126 . POSTAL
127. POSTAL
128. POSTAL
129. POSTAL
" 130. POSTAL
2. TRANSFER

4
Ve

(4)

BANERJEE MAHADEV NE
SONI RADHA KRISHAN RIT
VENUGOPAL P o “TNT
PAL NARINDER RE) PBT
VIJAYARAGHAVAN ] U KNT
KRISHNAMURTHY G - - =* - APT -
'ROUTH PINAKI . % NE
PANDA BALARAM w0 ORT

TIWARI AKSHYABAR NATH? ©UBRT
SATPATHY DURGA ACHARAN ORT

PALANISAMY K = ' TINT
MOHINUDDIN GULAM . BRT
BISWAL MAHESWAR . ORT
KUMARASWAMY PILLAT K TF MUM
0JHA BALARAM ORT
PATIL SW . MHT
MAHALLE M T ' MHT

. GADEKAR B G CoboT MPT

“ SINGH BASUDEO PD ' - = ETP

il

SWAPAN KUMAR ROY
VINAY KUMAR SINHA . "' DAP PATNA
AMIYA KUMAR MOHANTY ' PAO CUTTACK

JUGAL KISHORE BEURA - - ! PAO CUTTACK
VIJAY KUMAR MISHRA | f,’,ﬁ_ PAO LUCKNOW
RA] KUMARSINGH | '+ DAPLUCKNOW
R. NAGARAJAN PAO BANGALORE
T. SRIDHAR

PAO BANGALORE

PMG JHARKHAND

y

NE
RIT.

e

CINT

PBT

- KNT
 APT
- uPW

G,
ORIT
- ORT
- TNT

BRT

ORT

TF MUM
GIT

MHT

. MHT

MPT
BRT
MHT
MHT
MHT

MHT

MHT
UPW
KNT
REP NAGPUR

The foHowmg transfers and postmgs in the grade of | Senlor
Time _S ale are ordered with immediate effect . |

SI.No Staff No. Name of the Officer ~ Circle Circle posted

(S/ Sri/Ms.) Working on transfer
1. 80780 Sri Bheemaiah MHT APT
2. 81192 Sri CH. Kotaiah - TNT - APT
3. 80682 SriK.Veerabhadra Rao ' REP NAGPUR APT
4, 81408 Sri G.Shankerlingam . CO-BSNL ART
5. Postal Sri M.R.P.Sharma CGMPG/GH APT
6.  Postal Sri V.M. Kalbandhe - TFMUM MHT
7.. 80678 . SriP.N.Panda . CL@T ORT
8. 81020 SriRafiquilah - tMPT UPE
9. 80777  Sri Gurmoj Singh HPT HRT




s

N7 b Y

Tiyd

s

e
" = “3.1 The ‘promotion 'is purelyfonwtemporary*" and adhoc basis and
~"these officers would have no claim for their seniority in ST S based
“+10n this promotion. b e .'Zifi;?,.:‘-'., ot o
P R S e Ct

L R H

fep.

4. 'The posting of the officers in'BSNL are on deputation basis |
without Beputation allowance, ' RRE AU ‘
e ; '

5. The abgﬁé‘f’. promotions of the Officers are further subject to the
condition that no disciplinary/vigilance case is pending against the
- Officer(s).. In case any disciplinary/vigilance case of the type
referred to in DO PRT OM NO. 22011/4/91 -Estt.(A) dtd. 14-9-92
is ‘pending against the Officer(s) or any punishment like stoppage
of increment is in operation, the Officer(s) should not - be .
promoted or relieved on promotion/transfer without the specific

a - approval of CO,BSNL. Information in this regard may be brought to
Lo . the notice of the CO,BSNL forthwith. o

A ' ' 5% . :

6. The pay of the Officers on promotion to the grade of Accounts
‘Ay-'omcer will be fixed under FR =22(I) (a) (i) read with FR-35 with
reference to their pay in the grade of AQ/Sr. AO.

l ~-7. The Officers now promoted, in case they'ére officiating on local
? , . arrangement basis in the grade of Senior ‘Time Scale, should be
Ff ' ;}lv»»re,verted' ‘to their substantive grade'and -be*promoted- afresh in
g; : i compliance with the orders referred to above issued by DOT,

: 8..The Circles will intimate the station' of postings to each other in
0o respect ofgthe officers alloted to their respective circle/office. The
P Circles may¥ensure ‘that the officers are relieved promptly on
P receipt of tlﬁ‘%‘f stations of postings from the Circles concerned
i without waitingfor substitutes to join. g -

i3 - :

ei, H

g
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92,:__thé"s.§?_‘ofﬁcers promoted on adhoc; ~basis ‘above , must join their.

completion of 40 days n 3 consolidated;manner. '

10. In case any Officer Promoted on ad-hoc basis - fail to j?oin at
the new post » It will be presumed that they are not interested in

ad-hoc promotiod and the orders shall be deemed to have \been

11. No leave should be granted to the officers after being relieved
from the Circles withoyt prior permission from the CO, BSNL.

12. The"'ﬁéif_cles are requested to please check ‘up the up -to-date

‘Position regarding the vacancies in the grade of STS  after

‘completing"‘:jég»he process of relieving and joining ,and intimate the
exact vacancy position along with the name of the officers working:

in the Circle to g G.H.Pradhan, Accounts Officer (SEA) by 15t
April,2001 positively, :

13. Charge reports may be sent to all concerneg inc!udhgu
Accounts Officer(SEA), Corporate Office , BSNL. _

i

:
v

(PREMA KRISHNAMACHART)
ASTT. DIRECTOR GENERAL (SEA.D




| " K W i Q) @ ‘/»4 outr i &
N | ,

‘ BHARAT SANCHAR NIGAM LIMITED
Office of the Chief General Manager Telecom Guwahati 781 007,

No: ASM/TR/Staf/129/2000-2001/151 dated at Guwahati the 21-03-2000.

OFFICE MEMO

Z‘ oL In pursuance of the BSNL, New Delhx Lt No. 4- 8/2000-SEA-BSNL dated 27" Feb

N 2001 and' BSNL, New Delhi L it ;‘TNo 7-1/2000-SEA dated 13/12/2000 the General

Manager (Finance), Office of the Chief General Mana,g,er Telecom Guwahati 781 007 is
pleased to issue the following orders of transfer and posting in the grade of Senior Time

L Scale of Indian P&T Accounts and Finance Service Gr. A' Telecom ngj with

1. immediate effect 1 m the interest of service, -« :

1. Shfi-K.Balasubramanian, O/o CGMTD, Chennai is hereby posted as CAO (TA &
TR), O/o the: CGMT, Guwahati vice Shri. S.Subramaniam CAQ (TA&TR)

: ttansfcrred ‘Shri, S, Subramamam is to be relieved on the day of joining of Sri.
K Balasubr amanian.

. Shri. M, hmxlmm ACAQ, O/o Director. RTTC, Guwahau is hereby transferred and

" posted as C/\O O/o TDM, Bongaigaon vice Shri UiSwargiary transferred,

3. Shri U, Swarglary C/\O O/o the TDM, Bongalgaon is transferred and posted as CAO
O/o the TDM, Tezpur vice Shri K.N. Shax ma transferred.

4. Shri ICN.Sharma, GAO O/o TDM, Tezpur is transferred and posted-as CAO (SBP),

' O’o the CGMT, Guwahati vice Shri M. C.Sharma transferred,

wn

i Shri M.C.Sharma, CAO (SBP) C/o the CGMT, Guwahati is transferred and posted as
Lo C AQ, Ofo the GMT, Dibrugarh vice Shri K.Govindaraj CAO now under orders of
- transfer:to Tamilnadu Circle.

The promotion of the newly promoted officers is on purely temporary and adhoc
basis arid these officers would have no claim for the semonty in STS based on this .

promotion. _ LI
T 5 4

.. The pay ofthc officers promoted to the gnade of STS in the séale of pay of Rs.
10000 — 15000 will be fixed under FR 22-I (a)(I) read with FR 35 w:th loference to thelr
pay in the g,lade of AQ/Sr. AO

Being on request, the transfer of Shri K.N.Sharma will be without Transfer TA
and Joining time as it is within one year. The AO (RTTC) will render financidl advice to
the Director, RTTC in exercise of his financial powers in addition to his other duties for
the time being to facilitate immediate relief of Shri M. Tamilmani ~

Both the, of icers transferred outsxde this CIrcle (Shn S.Subramanian and Shri
K Govmdax aj) dre to be relieved automatxcally and promptly on the very day of the
Jommw of new mcumbents . i '

O
'.:X J

e



- Chérgc reports may be sent to all congerned.

sd-
(B.P.Singh)
General Manager (Finance)
Office of the CGMT, Guwahati 781 007

"?,. '

C opy to;
I. The CGMT, Guwahatl

The A.C.A.O. (A&P)/A O.(TA), Circle Office, Guwahati.

The ADG (SEA), BSNL, New Delhi

The GMT, Dibrugarh

The TDM Tezpur/Bongaigaon

The Director, RTTC, Guwahati.

The Chief General M«umg,el Telecom, T.N.Circle / Chennai Teleephone District

I‘thmcnsconccmcd Ky . M C‘,,,WQ‘QW 95,,40 Ry 7e, 4»—)?,

@?:’_\‘.G".V‘:*}‘.’*”?‘-‘.

The P/l* ofthe officers
10 Gmxd‘;hlc/sparc

‘ General Vigilaber (Finance) -
Office of the CGMT, Guwahati 781 007.
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b {GOVERNMENT OF INDIA ENTS PR!SE)
e SANCHAR BHAWAN, 20 ASHOKA ROAD -
NEWDELHI.110001 i

bl b mbei i mis TR U R Lo

’thr—:a;'f:‘ T

Sub Promotrons and postrng |n "the - grade of 'STS of Indian
\N\ P&T Accounts and Finance Servrce group '‘A' on purely - -
temporary and: adhoc basis.. .. 3 SJZ 2328

g\r N ey

Consequent upon the extension n) adhoc promotion in the grade of
STS of Indian P&T Accounts and Frn ce Service Group ‘A’ vide DOT
order No.7-3/2000-SEA dt.7- 8-20014the following Sr. AOs/AOs belonging
to Telecom wing and postal. wing whe were promoted to the Senior Time:

' Scale of the Indian P&T Accounts and Finance Service Gr.'A’ on purely

" temporary and adhoc basis vide DOT-OM (i) No.7-1/2001-SEA dt.19- 2-
2001, {ii) No 7-5/99-SEA - dated  30. 3.2001, -(iiiy No.7-1/2000- -SEA -

- dt.7.8.2001 .and (iv) No.7-1/2000- -SEA(Pt) dt.7.8.2001; are promoted to.the -
grade of STS of IP&T AFS Gr.'A' in the pay scale of Rs.10,000/- 15200/-

. on purely temporary and adhoc basis for a period ofjone year w.ef. 19:7- :
2001 (or fill:ithe date of retirement) or till the DPC approved ‘officers
become available, whichever is earlier, after their reversion to the grade of
AO/[Sr.AOQ on the afternoon of 17-7- 2091 and to postithem as under |

Y ;
St No. Name of the officer Staff No. Present Posting on
Shri/Smt./Ms. Posting .Promotion
1 Pal Rathindranath ‘ . 80905 WBT WBT
o Chaturvedi M.D. 80913 GJT GJT
3 VenugopalaRaoR - . 80919 KNT KNT
4 Chawla Ramesh Ch 80920 PBT PBT
5  Shajkh Nagur Saheb 180924 GJT GJT
6 N.R.danakiraman 80928 CHTD CHTD
! 7 M. Chandrasekhar 80929 KNT - KNT .
8 Venkatatharyulu T 80935 APT . APT: -
9 = Chandrdsekharan M.K. ‘80937 MHT- MHT
)}\ “Singh Ram Dhani 80940 'UPE  ~ UPE"

‘;ﬁ/ - ' .} T
\ ' ._‘,



18 -

19
20

26
27

28

29
30

32
a3
34
35
36

37
38"

39
40
41
42
43

44

45
46
47
48
49

K. Devadébs ‘
'Balaknshnan M.P.
‘Sharma G. D. .
' Mehta’ Judge Pal
20 Mahajan M.L.

- 217 Prasad PK.

00"

23
24
25

Ramanatha P

.' .‘Aggarwal J.P.

Snvastava Om Han
Sr'\dhara RaoV "
Jayaraman R

'Harjeet Singh
.Kodandapani V.
.Tewari S.M.

: Knshnamurthy S.R.
31, -"Rafiquallah
- Paliwal B.M.

‘Rathinavelu

Sainadha Murthy K
Jaganngdhan N
Midha Lat ‘Chand
Madan La‘"el,I

' Subramanyacharya A

Bankey Lal

- Perumal P

Ramcharan
Dande G.G.
Charan Das
Somu P
Govindraj M’
Sivaswamy V
Parmar K.M.
Pandian K.
Biswas Krishna Pada
Prasad Prahlad

Sy
ks
2]

. Postingon.: . -

‘:.;.'Promotlon S

KT KT :
A UPW upw -
pBT. PBT
LPBT: © - PBT
SeKNT . CKNT
“KNT KNT
’i"'._‘.‘!JPW : UPW
- UPE .~ UPE-
LAPT - APT - -
CHTD CHTD .
6RJ&K . J&K
T MHT MHT -
- UPE UPE"

, CHTD = CHTD
“UPE UPE

UMPT MPT
+yCO BSNL CO BSNL
.‘NCES NCES

MPT MPT

" PBT PBT
UPE  UPE
CHTD CHTD
UPE UPE
CTNT TNT
UPE UPE
KNT KNT

. J&K J&K
TNT TNT
TNT TNT
CHTD. CHTD
GJT GJT
TNT TNT
KOL TD KOLTD
BRT BRT



— e - LA =S SR v ___( :
I, gy D o
-:! b . }ﬂ.’/ ’ S N .

i Staff N‘d' +Present.zc, 4 Posting on
e Pasting. - .-

Rt

. ; o . '_"‘:2'::
h R Al
bt St No. -_Name,.:g({ the...ofﬂcer;-
de ‘ Shri/Smi: Ms. ¢

346 RajKumar

=4

347 Singh Ram‘Bharosa 7+
348 Majumdar Mk, .
349 .Gupta UR. S

‘ 350 Singh Shivapa o ey
351 Subramaniam R L
%2 Malisy. -
3853 Choudhary HF ~
354 Jayrami Reddy A
355 " Kuppuswami M
356 Srinivasan v

‘ 357 Shyam Sunder S v

‘ 358" Bhatt R v
359 Ramakrishnan ¢
360 Rajamani A - R )
367 KrishﬁamurthySSivaram .. 81528° “INHT ~ MHT R
362 MishraG.p | . 81529 Ubw - UPW pam
363" RathGipi’ 81530 OpT ORT.
364 Sahum giy 81831 cTfar ' o1ap
i fii(‘)j:.inﬁ:zp_:‘i.‘.‘fﬁg;
ST x‘;ét:i‘?u/ S

¥37  Rama Subbiaiy ‘ 81535 " ApY APT B

.,
{'a .
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.Sl No

: 1 'c"'éry%q
Chandra “SumllKumar‘

f\lamefsof the officer i

12 )

" Present

- : Staff No.

“coB: BSNL

 Postingon” "

©.COo: BSNL

4 Routh'Plnakl g o
Vo 422 - PandaBalaram. " *: ‘ ;81610 'GJT GJTH
423 Tiwari, Akshyabar Nath . 81611 JRKD - JRKD,
424  Satpathy Durga Acharan 81612 ORT '5.0;31.; ‘
425 Palanisamy /'K - -~ "81613° TNT .-.-;l_s.-.;..;éTNT;: ,
426 . Mohinuddin Ghularr 816147 LUBRTww s
427 Biswal Maheswar © - ,. ‘ S ORTews gl
428 KufnareiSwamyjPillai,,K LY TEMUMS i
429 OjhaBalaram ..-..: QTR i GIT e -
. 430 Patisw = . ) YUMHT.. - MHT -
431 MahalleMT "’ 81620 "fMHT' ©  MHT-
432 Gadekar;B G . 81621° " MPT _ MPT
433 Singh Basudeo PD. . 81622“,,., .BRT‘ . BRT. .
434 Swapan Kumar Roy POSTAL“MHT - MHT...
435 Vinaykumar'Sinha POSTAL BRT. BRT . |
436 Amiya Kumar Mohanty POSTAL ORT. - ORT
437 Jugal Kishore Beura POSTAL MHT - = MHT
438 Vijay Kumar Mishra . POSTAL .UPE- ... UPE.
; 439 Raj Kumar Singh POSTAL UPW upw
440 R.Nagarajan POSTAL KNT KNT
441 T. Sridhar POSTAL REP REP
NAGPUR NAGPUR

2. The promotion of the officers is further subject to the condition tHat
no dlSCllenary/vnngance case is pending against the officers. In case
any dusc:plmary/vnq:lanco case of the type referred to in DOP&Trg.
o O0.M.N0.22011/4/91-Estt.(A) dt.14.9.92 is pendnng against the officer or
some punishment like stoppage of increment is current, he should not be
relieved cn promotion and the matter should be reported to this office
immediately.

+
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4, Necessary
jSEA section of D

NE- I NE-II, Orrssa, Assam Punjab J&K ,
The CGM/IFA BSNL QA Crrcle Bangalore P
The Chief General Manager/l F A BSNL Chennan/Kolkata
- Telecom Districts. .
- 4. The Chief General Manager/l F A BSNL Telecom Mtce., -
4 - . Kolkata/New DelhiMumbai. & - - |
; : The Chief General Manager/1; F. A BSNL Telecom Stores Kolkata,
The Chref General Manager/IFA:BSNL TF Bhrlar/Jabalpur/Mumbar
- The Chiéf General Manager/IFA-BSNL: NTPWTP.,
The Chief General Manager/IFA ALTTC. Ghaznabad/CPAO ITI Bills
Bangalore/ BRBRAITT Jaba!pur/Data Networks New Delhr/REP

- Nagpur. AR
- 9. PPSto Drrector(Frnanoe) BSNL Board
- 10.Sr.DDG (EFC)/Sr DDG(FP)/Jt DDG(SEA) Corporate Ofﬁce

- COBSN

11. Sr.DDG (Vlg )/Dir.(SEA), Telecom Drrectorate -7
- 12. SrPPS 1o CMD, BSNL. o ' :

13.CSto Member(F) Telecom Dte g

14. General Secretary,AIP&T AFSOA New Delhl

15. Guard file /Spare copies. . -

. (S.N.VERMA)
: ACCOUNTS’ OFFICER( SEA)

oo .\l"s»”s’?




‘ A"CH”\'QIU\VC = 9 0 4
i
. g"{BHARAT SAN(’HAT( NIGAM LIMITED
R € )fﬁﬁa of the Chief General Manager Telecom
&, Guwahati 781 607,
gl‘}g

Memo Nu ASM/ 1R./Staﬁ/179f2000 2001/18 dated at Guwalum the

R A G 8 S T 0 A 0 B L L L e A L A

L /‘ '5 As per the instructions contained in Parano.2 of the B.S. N L Xew Delhi letter No.
v 7 4-15/2001 -SEA(B.S.N.L) dated 26/07/2001 -Shri M. Tamilmani , Chief Accounts -
Officer, Office of the Telecom District Manager; Bongai goan ig l Ik eby revarted to the.
cadre nf St:‘Accounts Officer with effect from the A/N 0f17/07/2001. and he has been
ordered to’ ook after the dune< of JFA/C.A . without any extra remuneration till - '
funher orders C

. Thus 19 1ssued with the approval of the General Msuuu,cx {F) and the Chief (Jencxal ' .
Manuger Telecom, Assam Circle, Guwahati. U'O -

. ;' : ' . . N
R , é %
".‘"'.’,‘ \

, . . S, ‘.'..—/" -

.-/C.—' - <k

Assigtant Chiet Accounts Ofticer (TR)
(ffice of the (et GGeneral Manager ‘felecom °

Cinwahaty 781 007,

Copy to: _23:; | '

X 1. The ADG(SEA), B SN.L, New Delhi w.rtthe fetter No. 4-15/2001-SEA(B.SN.L)

% dated 26/09/2001. ‘;{i o

2. The Telecom District Manager, Bonguigoan.:

3. The Vigilance Officer, O/o the CGMT, Guwahali,

i 4: The A:O (TA), Office ‘of the CCGMT, Guwahati, o

_—= The officer concerned Ssea . Tﬁrwx\g.mm\ e (\@( /o 2he D/"I/ch d(jac’n :
6. The personal ﬁlc of the officer. . i
.

,.(u'irdr:L 5 A 3 .
D) G HE (et N?éﬂr
TR s
e
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i ‘/’% Procedure to be followed in respect of those under suspension/in respect
B 9f whom disciplinary/criminal cases pending | N

- *11.1 At the time of consideration
vants for promotion, details of Government servants in the consideration

zone for promotion falling under the following categories should be speci-
fically brought to the notice of the Depa_rtmental Promotion Committee : —

() Government servants under suspension;

(i) Government servants in respect of whom a charge-sheet has
. beenissued and the disciplinary proceedings are pending ; and
(fi1) Government servants in respect of whom prosecution for a

N -criq?;iégal charge is pending. o
112 ,Sealecl'i?iéjr';over procedure.—The Departmental Promotion Com-
mittee shall assess’the suitability of the Government se

of the cases of Government ser-

for Promotion’, and the grading awarded by it will be kept in a
cover. The cover will be superscribed ‘‘Findings regarding suitability for
promotion to the grade/post of......... in respect of Shri......
(name of the Governnient servant). Not to be opened till the termination
of the disciplinary case/criminal prosecution, against Shri...... ?

The.pr,oceedings of the DPC need only; contain the notc“Thcfmdmgs

*Paras. 11,1 to 11.3 as substituted by paras. 2 to 2.2 of G.1., Deptiiof Per. & Trg.,
O.M. No. 22011/4/91-Esty, (A), dated the'l4th September, 1992. - G

: . Do
DEPARTMENTAL PROMOTION COMMITTEES / f?’ 91

ined in t ' r’’, The ori wbrxnp'etent to
v are contained in the attached sealed cover’’. The authon_ty competent
. fill the vacancy sh@uld be separately advised to fill the vacancy in the higher
grade only in an &ff.iciating capacity when the_f;fmdmg'sr of the ‘I?PC in
" respect of the sditab‘”{flity of a Government servant for his promotion are
- kept in a sealed cover. - <

.3 Procedure by subsequent DPCs.—The same procedure- outlin-
o ed inléazaj.nl?l aboveywill be followed by the subsequent Qegartlmental
" Promotion Committees convened till the'dxsc1plmary'casg/cn,rrur(lla prose-
. cution against the Government servant concerned is concluded.

; 'IMpieihén.tation'of the recommendations of DPC— Vigilance Clearance

igilance Secti fthe Offic-‘e/Depart-

17.1 A clearance from the Vlgllance_ Section o ftice/L t-

ment should also be obtained before making actual promotion or conflcg

mation of officer approved by DPC to ensure that no disciplinary procecd-
ings arc pending against the officer concerned.




. { From :-

| A"
M. Tamilmani |

C.A.0., Olo the T.D.M. ’
Bongaigaon, Assam

To:-
The Member (Finance)
- Department of Telgcom |
- Sanchar Bhawan, New-Delhi — 110 001
é'? .
(Through Proper Cfnannel)
Respectéd Sir,

Sub:- Adhoc prombﬁon to the cadre of CAO regarding. -

In accordance with BSNL HQs. Memo No. 4-8/2000-SEA BSNL dt.
27.2.2001, I was promoted as CAO on adhoc basis for one year and vide GMF
No. ASM/TR/Staff/129/2000-2001/151 dt. 21.3.2001 T was posted to -

‘Bongaigaon SSA{}after obtaining necessary vigilance clearance.

Thave takeﬁ over charge as CAO Bongaigaon on 4.5.2001.

The BSNL HQs. For some technical reasons re-issued the promotion
orders on 26.9.2001 vide 4.15.2001-SEA/BSNL dt. 26.9.2001 promoting me
and others from 19.7.2001 FN for a period of one year by theoretically reverting
on 17.7.2001 AN.

t .

The case was agaii} referred to Vigilance Wing in October 2001. As CVC
advice has been received in September 2001 in Sti A N. Rai, AMT Dibrugarh.
and others case VO has informed the fact. Now GM(F) vide letter
ASM/TR/Staff/129/2000-2001/18 dt. 8.11.2001 reverted me on 17.07.2001 to
Sr. AO Cadre and ordered to look after the duties of IFA / CAO without any
extra remuneration. : .

The above orders of GM (F) is partially incorrect as there should be no
itch in promoting me on 19.07.2001 as ordered by BSNL HQs. As there was no
Vigilance/ disciplinary cases was pending against me on 19.07.2001. No CVC
advice was recgived by that date. |

13

b

- Further it 1' reiterated that CVC advice is mere; green signial for
contemplating disciplinary proceedings and will not tantamount to “pending of
disciplinary / vigilance case”.

(Contd...P-2)

Amwwkumé é

\\")
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T4

(Page-2) | L

4 .
7 Any disciplinary case starts on issue of charge sheet and said to be
pending till such time the case is concluded.

<

Please see'z:?{'t:ﬁ%e terms of appointment:

* The promotion of the officers is further subject to the condition that ng
disciplinary / vigilance case is pending against the officers. In case any:
disciplinary / vigilance case of the type referred to in DOP & Trg. On No.
2201/4/91-Estt(A) dt. 14.9.92 is pending against the officer or some punishment
like stoppage of increment is current, he should not be relieved on promotion
and the matter should be reported to this office immediately.”

It is evident from the above that there is no justification for not effecting
my promotion with effect from 19.7.2001 as ordered by BSNL HQs.

I request you humbly to intervene personally & render justice to me by
issue of CAO adhoc promotion orders w.e. from 19.7.2001 as ordered by BSNL
HQs. | |

- Thanking you,

Yours faithfully,

e L%T‘rn/(g ;:_5///
W (M. TAMILMANI )

) CAO, O/o the TD.M., BSN.L.
. Bongaigaon (Assam)

Copy to:-

The Direcéfor (F
B.S.N.L. Board, Sanchar Bhawan
New Delhi - 110 001

%

i

| (M. TAMILMANT )
Rongnlgac | CAO, O/o the T.D.M,, BS.N.L,
X7 ) 20/ Bongaigaon (Assam)
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M. Tamilmani, IFA . MU/
O/o the T.D.M, Bongaigaon
Assam.

e

'

- The Sr.-Deputy Director General(Vigilance),
DOT, Sanchar Bhawan,
20, Ashoka Road,

New Delhi — 110001. S

. Q‘; o (through proper channel)

Respected Sir, oAb

Sub: Vigilance clearance - regq.
Ref: BSNL Hqtr. No. 4-15/2001-SEA(BSNL) Dt. 26.9.2001.
Sir, | beg to submit the following few lines for favour of consideration ard favourable orders.

| was promoted to the grade of adhoc CAQ for one year vide BSNL memo. Dt. 27.2.2001, and !
have taken over charge as CAO, Bongaigaon on 4.5.2001 after necessary vigilance clearance.

. Sir, vide reference cited above DOT/BSNL Hatrs. reverted adhoc CAOs on 17.7.2001 and
promoted on 19.7.2001 for some technical reasons.

Y,

GM(Finaﬁ?Qe) called for vigilance clearance again from Vigilance Officer, O/o CGMT, Assam.

: *'{{

In the first week of October, 2001 a CVC advice has been received for contemplation of disciplinary
case to Sri A. N. Rait& me & others. ( “GP-PT DROP WIRE CASE. ASSAM ALONE FACING CBI/CVC -
GREAT INJUSTICE, THOUGH SO MANY OTHER CIRCLES PURCHASED FROM SAMEJ&K TENDERER
B.R.ELECTRICALS")

Vigilance Officer instead of stating clearly * No disciplinary/ vigilance case is: pending. However, CVC
advice has been received for contemplation of disciplinary proceedings”, simply made a remark “ In respect of
Sri Tamilmani, CVC advice has been received for contemplation of disciplinary proceedings.

CGMT, Assam in turn kept my promotion pending perhaps due to confusion, though my case do not
attract the provisions of DOP Memo Dt. 14.9.92.

Snr my promotuon on 19 7.2001 can be grven effectto as :3

(@ | am not under suspension. i
(i) | have not been served charge sheet’ and no.disciplinary/ivigilance case is pending.
(iii) | am not under Criminal Prosecution and,

@iv) No punishment of stoppage of increment is current.

Still | dont know why CGMT, Assam has not given effect to my promotion from 19.7.2001 as
ordered by BSNL Hatrs. My mental agony is unbearable.

: Kindly extend your helping hands and instruct CGMT, Assam to give effect to my promotion from
19.7.2001 as ordered by BSNL.

a humbly beg my pardon forthe inconvenience caused to you,
1‘\(;

Thanking you,
g ' ' _ Yours falthfull Y,
Bongaigaon, Assam %:7&
24.12.2001 ' _
M.TAMILMANI
Copy to :-

(1) The Director (SEA) BSNL.
Sir, kindly instruct GM(Fmance) O/o CGMT, Assam to give effect to the promotlon ordered by

BSNL, as there is no justification for withholding it.
!}h\ .

Tale
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IN THE CENTRAL ADMINISTRATIVE TR IBUNAL

GUWAHATI BENCH ¢33 GUWAHATI

0.4 - NO. 79/2002

Sori M. Tamilmani

e00o0arve e AEElica_g_t_O

Union of India & Others.

[ X R R W NN Reseondents.

( Written Statements filed by the respdndent
No. 1, 2 and 3 )

The written statements of the abovenoted respondemts

are ag follows $

1. That a copy of the O.A« No. 79/2002 (referred to
as the “application")has been served on the respondents.

The respondents have gone through the same and understood

the contents thereof. The interest of respondent No. 1 & 3

are gimilar. The interest of the respondent No.2 igs different

so far as the interest of M/3. Bharat Sanchar Nigam Ltd ( a
registered Company under the Companies Act, 1956 ) which is
a body corporate having separate and distin/ét‘ legal entity
that can sue or be sued by its name. M/'S;/Bharat Sanchar
Nigam Itd. has not been impleaded as a party as it has not
yet been notified by the Govi. mf to bring it under the
Juxpid jurisdiction of the Central Administrative PTribunal
Aet, 1985. After the creation of M/é Bharat Sanchar Nigam
Ltd ("M/8 BSNL" in short ), the employees in Group °'C*' & 'D*

s

Guwahati Beg‘cru',Gylwahaxi y
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has already been absorbed in M/S. BXNL as employer for all
sich purpose and intent. 8o far as the cases of officers

in Group 'B' & °'A' are concermed, they would be treated as
Govt. servants on deemed deputation to M/S. BSNL . fThe
matter of absorption of such officers in M/s BSNL is also
under process. This process being challenged by some group
of officers, the matter is subjudiced in the Principal Bench
of Hon'vble CAT, New Delhi. Under these circumstances, the
answering respondents shall have their limited jurisdiction
4o aver on any matter relating to M/S BSNL. fThe M/S BSNL
being a body corporate, the Bdard of Directors of M/§ BSNI
can take any sach decision relating to conditions of service
of any such class of employee as it may deem fit and proper.
Therefore, the averments made in this written statements
ghall be subjectjéuch jurisdiction, power and authority
within the paraméter of law and rules. Save and except as
stated above the respondents have filed their written state-

ments as common to all of them.

2 Phat the statements made in the applicatiom, which
are not specifically admitted by the answering respondents,

are hereby denied.

3e That with regard to the statements made in para 1
and 2 of the application, the respondents re-iteriate the
foregoing statements made in this written statements and
gtate that any smch order, direction, judgement if passed
by this Hon'ble Tribunal would operate subject to such

provisions/limitation as stated herein above.



4. That the answering respondents have no comments Lo
offer to the statements made in para 3, 4.1 and 4.2 of the

application.

56 | That with regard to the statements made in para 4.3,
the respondents state that the facts submitted by the appli-
capt are not disputed and it is true that the applicant stood
Z:oted to the Senior Time Scale (8TS)of Indian P & T
Accounts and Finance Service Group *A' (IP & TAFS) on adhoc
basis for a period not exceeding one year, wee.f. 19.2.,2001,
afler obtaining vigilance clearance. This promotion order in
respect of the applicant was purely on temporary and adhoc
basis though made against regular vacancies since the applicant
did not fukfmkk fulfill conditions for regular promotion to
the ST8. Any promotion order on temporary and adhoc basis
cannot be termed as regular in nature as the same can be
terminated any time by the orders of the competent anthority.
In spite of the applicant being a Group "B’ officer not even
coming within the consideration zone im the DPC for the junior
Time Scale which is the entry grade for group 'A* post, the
promotion given to him in the STS on purely temporary and
adhoc basis only as per provision to Rule 17(ii) of the old
Recruitment Rules 1972(RRS). This old RRS have been revised
in August®'2001 (copy enclosed ) wherein the above clause is
delected.
As such, the statement of the applicant that the
agdhoc promotion issued to him vide order dated 19.12.2001 is

regular in nature is totally baseless.



_ﬂ.

6 That the statements made in para 4.4 and 4.5,

being matier of records admitted to the extent of such
records.

Te That with regard to the statements made in para

4 .6, the respondents state that since in the grade of SP$
adhoc promotion orders weré issued batch wise as per the
occurance of vacancies, there were 4 different orders issued
on 4 different dates. Therefore, to streamline the process
of adhoc promotion, it was decided to terminate all the
adhoc arrangement in the grade of SIS on 17.07.2001 and issue
one single consolidate order we «f. 19.07.2001 for a period |
of one year after giving a break on 18.07.2001 and the order
dated 07.08.2001 was issued to that effect promoting all the
officer afresh. This was done due to the reason that a
junior officer promoted at a later date continued to work

in the grade of STS (adhoc ), when his seniors working in the
same grade were due to be reverted on completion of the onme |
year period of their adhoc promotion to 3IS.

The nmne of the applicant was also included in the
adhoc order dated 07.08,2001, This was done pﬁrely on the
administrative grounds in whiph the officers semior to the
applicant were also reverted. As such, the contention of
the applicant that his name has been wrongly miied with other
officers is not correcte.

The applicant furiher stated that he does not lmow
about the contents of the letters and OMs mentiomed in the
office order issued by CO, BINL on 26.09.2001 endorsing the
order of DOT dated 07.08.2001, whereas one of the OMs referred
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to thereim is the order datdd 19.02.2001 vide which the

applicant stood promoted to the STS(A ) The applicant is

very well avere of his order, as he has referred to the same
in the O«.A. vide para 4.4. The remaining three OMs viz

No. 7-5/99~SEA dated 30.03.2001, No. 7-1/2000-SEA dated |
07.08.2001 and No. 7-1/2000~SEA (Pt . ) dated 07.08.2001 however
do not have any relevance with the pronotioﬁ of the applicant
to the &1‘3@6@39 Hence he need not bother about the same.

From the above, it can be very well seen that the
applicant has approached the Hon'ble Pribunal without suffi-
cient knowledge about the facts of the case and is trying to
mislead the Hon'ble CAT by furnishing false and fabricated
facts of his omn. The OA may be dismissed on this ground
alone.

8.  That with regard to the statements made in para 4.7,
the respondents th state that by the said order dated 08.11.01,

the adhoc and temporary promotion to the applicant in the grade c

"~ of STS(A ) was terminated and he was reverted to his substantive

grade of Senior Accounts Officer wee «f. 17.07.2001 'by co,
B&NL. As already explained above, it was a conscious adminis-
trative decision to terminate all adhoc officiating arrangement
on 17.07.2001 in order to streamline the process of adhoc
promotion. The order dated (B.11.2001 was issued by the
Chief General Manager, Assam Cifcle, towards implementation
of the DOT order No. 7W1 and RSXR
BSNL, CO, order No. 4~15/2001-5EA (BSNL ) dated 26.09.2001.

The ordemas twin effect of .

reversion and subsequent promotion. The reversion is absolute

while the subsequent temporary promotion is subject to the



%-

'condition laid down in para 2, theréof.

At the relevant point of time it had already been
formally decided by the competent authority to initiate
departmental proceedings against the applicant based om CBI
enqufigﬁreport which prima-facie revealed that there are
strong materials to proceed against him for grade misconduct._‘

ce a decision had already been arrived at to initiate
disciplinary proceedings it was not appropriate to ﬁromote

the applicant. However, owing to the procedura

chargeaheet could be finally issued only déi:;;iiizéégi:ii/////

9. That with regard to the statements made in para 4.8,
the respondents state that the CBI made a thorough investiga~
tion into the purchase of store materials from a private 4/
supplier and submitted its report. The CVC examined the
report and advissd that regular departmental proceedings be
initiated against the applicant for his alleged act of
omission end commission. The departmental authority also
applied their own mind keeping in view the CVC advice and

came to the conclugion that there are materials to proceed
against the applicante A considered decision had been taken
4o imitiate Disciplinary proceedings by issnance of charge
gheet. Therefore, though a charge sheet had not been actually
issued till the relevant time; the decision to charge sheet |
was well in place and omly some paper works were left to be
completed. For all practical purpose, the applicant was

under cloud when the adhoc promotion came up for consideération.



.?.

: 10. That with regard to the statements made in para
“ 4 .9, the respondents state that thekpresentation of the
| applicant forwarded by CO, BSNL, has been disposed by the
| ] Respondent No«3. The copy of the said order of disposal

would be produced at the time of hearing if required.

11. That with regard to the statements made in para
4.10, the respondents state that since the post of CAO is
| subsgtantively vacant and no CAO level officers awvailable,
it wvas decided in a compelling situation to entrust the day
to day work of CAO {o the applicant, being the senior most
officer in that situation. This was done to ensure the

smooth functioning of the Bogaigaon Telecom District.

}{;z 12 That with regard to the statements made in para 5.1

to 5.8, the respondents state that the grownds as shown by

the applicants can not sustain under the facts and circumstan-

ces of the case+ Hemce, the apPlication is liable to be

dismigsed as devoid of any merit.

13. That the answering respondents have no comments

t0 the statements made in para 6 and 7 of the application.

1%. That with regard to the statements made in para 8.1

| the applicant is not entitled to any relief as sought for #
in the application and the application is liable to be

dismissed with cost as devoid of any merit.

to 8.5 and 9, the respondents state that under the facts and

circumstances of the case and the provisions of law and rules,



.

In the premises aforesaid, it is there~
fore prayed that Your Iordships would

be pleased to hear the parties,peruse

the records and after hearing the parties
and perusing the records, shall further
be pleased to dismiss the application

as devoid of any merit.

Verification ee e sesncoe
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I, sari Shamkah- Chasdha Jors » Dresently
workinga ss Aself Diyvele ”@M‘—W( ujﬂ) Jo s Cf@\/"‘yﬁ@m M/@W‘*‘*
being competent and duly authorised to sign this verificationm,
do hereby solemnly affirm and state that the statements
made im para\ »,% 4 Cl \3 oA\ — are true to my
knowledge and belief, those made in para ¢ - — —
being matter of records are true to my information derived
therefrom and the rest are my humble submission before this

Hon 'ble Pribunale I have not suppressed any material facts.

And I sign this verificatiom on this g th day of
Juh?, 2002 at Guwahati/New Delhi.

s~ Taisgom tLagal)
Rasigrent Ot ToipiCm Abex

qeg, 488 7 cqwE TTOETY,

cur Telecgm,
Qjo The Chiet Fem s r:‘;‘(‘?
u T sTR M7 WITRIER, L.'t_'—ﬂ'?. - "
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No. 7-6/89-SEA D
Government of India I -
- - Department of Telecommunications

Y

W © % Sanchar Bhavan,

+ =~ New Delhi-110001.
Dated the 23 Aﬁ;gust, 2001.

Subject : Indian Posts and Telecommunication Accounts and Finance Service
Group "A’ Recruitment Rules 2001 ~ circulation of printed versidn .

seacsectoan

The underSIgned is directed to say that Recruitment Rules for Recnutment to

~ Indian Posts and Telecommunications Accounts and Finance Service (Group A’) have

been published in the Gazette of India {part II- Sec.3(i) } on 4 8 2001 _ '

2. A copy of the printed version of the said Recrultment Rules is enclosed for

| 1nformatlor' please.

‘s.’e?fz»;uz.ffils”dv?* A (MK SETIAY I

. UNDER SECRETARY (SEA)

e

PS to MOC/PS to MOS(C)

‘The Chairman and all Members, Telecom Commission.
All Advisors, Telecom Directorate -

The CMD, BSNL/MTNL, New Delhi. -

. All Directors, BSNL Board. -

. All Sr. DDsG / DDsG in Telecom Directorate/ BSNL
DDG (PAF), Deptt. of Posts, Dak Bhawan, New Delhi.
DOP&T New Delhi.(Estt.(RR) Branch .) w.r. t their u.0. Dy . No. 10/US/RR/2000
dated 11.1.2000. .

Ministry of Law Justice and Company Affairs, Shastri Bhavan, (Attn: Sh. S.D.

Ahuja, Dy. Legislative Counsel) w.r.t. their U.O. no. 1086/2000 SRO dtd.
#F ©27.4.2001.

o

_ 10 The Secretary UPSC, New Delhi [Attn. Shri S.S. Nair, Under Secretary] (4 Copnes)

- wrt.. their letter No. 3/21 A(2)/2000-RR dated 8 January, 200
"11. Lok Sabha Secretanat (5 copies), Comnnttee on Subordmate Le
Annexe New Delhi..

12 Rajya Sabha Secretariat ( 5 coples) Comm1ttee on Subordmate Leglslatlon,
Parliament Annexe, New Delhi.

13. The Official Languages (Legislation) Commission, Bhagwan Das Road opposite
Supreme Court of India, New Delhi.
14. The General Secretary, AIP&T AFSOA , A—4/6, M.S. Flats, Peshwa Road, Gole
- .. Market, New Delhi.

: 15 General Secretary, AIP&T Accounts and Finance Servxce(Dlrect Recrults)

Association, D.T.O. Bldg, Prasad Nagar New Dethi-110005.
16. Guard Fﬂe/Spares | ‘
Mt

(MK SETIA)

UNDER SECRETARY (SEA)
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' --_Nﬂle'IRYOFCOWUNICAﬁONS
. : : . } (Deparunentof Telecommunications)
D ST New Delhi, the 24th July, 2001 .

G S R 416 —In exercise of the powers ¢onferred by the provxso 10 amcle 309 of the Constitution, and in

- SUpErsession of the Indian Posts and Telegraphs Accounts and Finance Service(Group * A! Posts) Recruitment Rules, 1972,
©_except as respects things done or omifted to be done before such supersessron, the President hereby makes the following ~ -

“rules regulanng the Recnntment 10’ the Indtan Posts and Telecommumcauons Accounts and Fmance Servrce (Group ‘A",

: “amely — .t LIV, S :‘“ E .‘ - v A . _;;.,__.‘ e
. 1. ‘Short Title and Commencement——(l) These mles may be called the Indxan Posts and Telwommumcatrons
' Accounts and Fmance Service Group ‘A’ Recruitment Rules, 2001. - " . .

2y They shall come into foroe from the date of their pubhcauon inthe Ofﬁcral Gazette
2. Deﬁnmon —In these rules unl}ss the context otherwrse reqmres —
(a) “Appomted day means the date on whxch these rules come into force e .

(b) “Approved Scmce means the total length of service in the grade and shall reckon from the first Ianuary N
.‘ . following the year ¢ of examination through wluch the member was recrmted, and :
' (‘) taken into account for the purpose of semonty rn Lhe case of those persons appomted before the .
appomted day; ... .. % e T

(’n) dunng which an ofﬁeer would have held a duty post in that grade bnt for his being on leave or
. otherwise being not avaxlable for holding such posts o S

- : '*(c)_' “Commission” means the Union’ Publrc Service Commission; -
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«@ "Depamneﬁtal P;omoﬁon Committee” inrelationto ! itt ified in columns
any grade, means a Committ syectﬁ
and 4 of Schedule I11 to these rules. & = dineot ’
© “Ex'aminatign" meansa combined competitive cxamination consisting of a preliminary examination and a |
main examination for recruitment to the Indian Posts and Telecommunications Accounts and Finance
Service and_such other services as may be specified by the Government from time to time; '
(). “Government” means the Central Government, -

LY

' | . (g) “Grade” means the grade specifiedin rule 3,
(h) “Scheduled Castes and Scheduled Tribes” shall have the same meaning as are assigned to them by

© clayses (24) and (25) respectively of article 366 of the Constitution; o ‘ D

@) “Service” means Indian Posts and Telecommunications Accounts and Finance Service (Group ‘A’) - ' : l

constituted under rule 3. _
3. Constitution of the Service.—(1) The constituted service to be known as the Indian Posts and Telecom
Accounts and Finance Service Group *A’.
(2) The Service shall consist of, o
@) persons appointed to the service under rule 5 and rulc 6.
(i) persons appointedto the scrv'toe after such constitﬁtjon in accordanbc with the provisions of these rulcs.‘

(iii) thereshalibe following‘ grades in the scrvice, namely :— .
(Rs. 8000-275-13500) - ' -

(Rs. 10000-325-15200)
(Rs. 12000-375-16500).
(Rs. 14300-400-18300)

JR— -
U SE—r—y——

(@ Junior Time Scale
(b) Senior Time Scale

" {c) Junior Administrative Grade
' (d)v Selectio‘h Grade in Junior

Administrative Grade ,
(Rs. 18400-500-22400).

(Rs. 22400-525-24500)
(Rs. 22400-600-26000)

—(1) Theauthorised permanent
ese rules and the number of posts

(¢ Senior Administrative Grade ' - -
() Higher Administrative Grade
(g) *Advisor (Finance)

* 4. Authorised Permanent Strengthan
strenth and temporary strength of the various gra

in cach grade shall be as specified in Schedule L
ese rules, the authorised permancnt strength of varigus g

d Temtporary Strength of the Service
des on the date of commencement of th

e e i e——n T——cr 7

. (2) Afterthe commencement of th rades shall be such as
may, fromtimeto time, be determined by the Goyemmem.

ake an appointment 10 2 grade may m:
from time to time subjcct to any gencr

. (3) The authorit)" competent 10 m ake such temporary additions to the:

strength of the grade as it may deem neccssary al or special orders that may bF issucd
by the Government. .

. Initial Constitution of th

Posts and Tclegraphs Accounts and Finance Service 0

the service in their respective grades. _

(2) The regular continuous service of the officers referred to in sub-rule (1) before the commencement of these

rulcs shall count for the purposc of probation, qualifying setvice for promotion, confirmation and pension in the service.

6. Mcthod of Recruitment.—(1) After the initial 'constitulion of the service, recruitment to the service shall be } o

madc by any of the following methods, namcly,—

D omeee e a— e

e Sérvice.—{l) ' All existihg officers holding duty posts on regular basis in the Indian
¢ members of

n the date of commencement of these rules shall be th

() bya compctil'iv'c cxamination held in accordance with the provisions contained in Schedule I1 of these

rulcs; -
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8 Appomtment by depmauon —a—In the event of non
,On: *?Jeputauon to-a- postil o

appropriate grade~from other Departn;en

. Goverriment/Union territory, JStamtoryisenuGovement Pubhc Sector ‘nde, al

of deputauon shall not ordmanly exceed three years

| 2268 GU2001—11

- shall be on probatmn for a penod of two years

' 2) A probatmner under trammg shall attend such' lecturé
various training centres as decrded by the Competem Authorlty!

authonty from ume totime. .

traxmng mstltutes and depanmental exarmrlan s, etc

G The overnmem may extend the penod of probatmn
an extensron thereo

prebatron, referred toin sub’ rule (1) or
is not fit for permanent appointment

.- candidate will not be fit for permanenf appolr ment Uil the exp ra
Government may, drscharge or reven a amdrdate to his substa 18

(5) Onthe compleuon of the penod of probauon the candrdates ifcor

be conﬁrmed in therr appomtment

, ~(6): The Competem Authomy as may be decrded‘ .
: probanoners who are recruited to the service :through the Commissi
egate marks hta

* shall be determmed in accordanee wrth the

,a

..(b) Marks obtamed in’ the Natmnal Insntute
of Fmancnal Managernem, Fandabad—— o

1ist: ﬁa}l be arranged in order of merit wlnch

;vernmem from tlme to time.

i cers by drrect recnutrnent orby .

dreof the semee officers in the

‘gs/Autonomous Bodres and the period

-

h examination or by promotion,

11g; authorm shall prepare a list of all

he
noﬁwn.h the Commrssron from a State -

;
3




vy

cligibility scrvice. : ,

_rules.

_rules with ignect to-any class or category of persons or posts.

A L

. :
2608 . THE GAZETTE OF INDIA : AUGUST 4, 2001/SRAVANA 13, 1923 [ParT H—SEC. 3(1)] "'“Z"L .
(c) Marks obtained in the depurtmental cxam, : ' A,
~ at Advanced Level Telecom Training Centre, - o : "‘*'
Ghazisbad— - | | ' 0% - \
(d) For the performance of the probationer ' ' B - . Ty

during on the job training the Competent
’ c Authority or any other authority as may be
decided by the cadre controlling authority
may assessthe performance bascd on ficld -
reports from Internal Financial Advisors— ' ’ - 1%

(¢} For the asscssment by Competent Authority
or any other authority as may be decided by
the cadre controlling authority on parameters
like discipline, class participation, project
performance, extra curricular activities, ctc.— 10%
If two or more probationers have sccured equal number of marks in aggregate their inter-sc merit shall be decided

asper Commission’s merit list. The inter-se seniority amongst the probationers will be decided on the aggregate marks the -
probatxoncrs obtain in the above six parameters. :

oo e

(7) Sub-rules (2), (3) and (6) shail not be applicable to the Officers appointed to the Junior Time Scale by promotion.

10. Substantive appointment in the Service —All substantive appointments in the service shall be made to the
appropriate grade of the service and not against the specificd posts in that grade.

11, Seniority.—(1) The seniority of the members of the service in each grade shall be determined in accordance
with the general orders regulating seniority of Government servants issued by the Government from time to time.

(2) Incases where juniors who have completed their qualifying/cligibility service are being considered for promotion, .
their scniors would also be considered provided they arc not short of the requisite qualifying/eligibility service by more . 1
than half of such qualifying/cligibility scrvice or two ycars, whichever is less, and have successfully completed their :
probation period for promotion to the next higher grade along with their juniors who have already completed such qualifying/

— e e

12. Liability for transfer.—Officers of the service shall be liabl¢ for transfer an)}whcrc inIndia.

13. Disqualification.—No person shall be eligible for appointment to the service :

(a) who has entered into or contracted a marriage with a person having a spouse living; or

. (b) who having a spousc living, has entered into or contracted a marriage with any person, , .

Provided that the Governmert may, if satisfied that such marriage is pcrmissiblé under the personal law applicable
to such person and the other party to the marriage and there are other grounds for so doing, exempt any person from the
operation of this rule. . : :

14. Residuary Matters.—In regard to the matters not spcéiﬁcally covered by thesc rules or by regulations or i

orders made or issucd thereunder or by special order the members of the service shall be governed by the rules, regulations
and orders applicable to the Central Civil Services in general as interpreted bythe cadre controlling authority.

15. Regulations and Orders.—The Governcmnt may make regulations and issuc orders, not inconsistent with
thesc rules, to provide for all matters, for which provision is necessary of expedient for the purpose of giving effect to these

16. Power to Relax.—Where the Government is of the opinion that it is necessary or expedient to do so, it may by
‘ag:ler for reasons to be recorded in writing and in consulatation with the Commission, relax any of the provisions of these
17. Interpretation.—If any question arises as-(0 the interpretation of these rules, it shall be referred to the
Government who shall decide the same. ' ‘
18. Saving.—Nothing in these rules shatl anect reservationa and othor oconcossions required to be provided for
candidates belonging to the Scheduled Castes/the Scheduled Tribes and other special categorics of persons in accordance
with the orders issued by the Government from time to time in this regard. ‘
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1 * SCHEDULE-I
- o ~ (Seeruled) )
AUTHORISED STRENGTH OF THE VARIOUS GRADES IN THE SERVICE ' |
. Grade . . Strength®
1. Higher Administrative Grade
+ (Rs.22400-600-26000) 1
- (Rs.22400-525-24500) 4
2" Senior Administrative Grade 41
T (Rs.18400-500-22400) . ¢
3. Junior Administrative Grade - 31
(including those in the ' {
Non-functional Grade)
< . -() Rs 1430040018300
i) Rs.12000-375-16500
C 4. Senior Time Scale - 855
o (Rs10000-325-15200)
s, Junior Time Scalc 318
(Rs. 8000-275-13500) ;-
- .25

7 Y Training reserve

" *Number of posts is variable depending on the workload.

. .SCHEDULE—B
"(Sec rule 6)

Mecthod of recruitment. Field of promotion and Minimum qualifying scrvice in the next lower gradc for appointment

" of Officers on promotion to'duty posts included in various Grades of the Indian Postal and Tclecommunications Accounts

5024000 T

. and Finance Scrvice. -
Scrial Grade Mecthod of Whether sclection  Ficld of Sclection and the minimum ‘
numbcr recruitment by mcrit or sclection qualifying scrvice for promotion
cum-scniority or ‘
‘ - non-sclcction post

P 3 b 1 5
1. Adyisor By Promotion Sclection by merit Officers in thegradc of Rs. 224X)1-525-24500
(Financc) - - “failing- which ofTicers in the gradc of Rs.
“(Rs. 22400- 18400-500-22000 with 3 ycars of rcgular
G00-26000) scrvice in the grade as on 1st January of the

e _ o year. -
2 Highér By Promotion Sclcction by merit Officers in the grade of Rs. 18490-500-
- Administrative o s 22000 with thrce years of rcgular scrvice
Grade - , L in that Gradg as on 1st January of the ycar.
- - (Rs.2240- - - L . .
52524500) : R 2 - ‘ '

3. Scnior Adminis- ~ By Promotion ¥ Sclection by merit  * Officers in the Junior. Administrative
- trative Gradc U : Gradc (i) with 8 (cight) years® combincd
(Rs. 18400~ o - . regular scrvice in Juhior Administrative
core Gradc and Junior Administrative Grade

(Non-functional Sclection Grade) as oi Ist
January of that year failing which-
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1 2 3, | 4 5 -
(ii) with 17 (seventeen) years’ of approved
service in Group ‘A’ out of which 4 (Four)
years of regular service shall be in Junior
. Administrative grade as on lst January of
R . that year. '
4. . Junior Adminis- By Promotion ‘Non selection ". Officers of the Junior Administrative Grade ,
. ~ trative Grade : ~ who have entered the 13th year of service
- (Non-Functional . _ - .onthe st January of the year calculated
Selection Grade) _ from the year of examination on the basis:
_ (Rs.14300-400- . ~ of which such member was recruited.
18300) Co ‘ ‘ o : : ‘
-5, Junior Adminis-~  ByPromotion - Selectionby merit Officers i the Senior Time Scale withfive
. trative Grade _ : years’ regular se‘rvice or 9 years’ approved
_ (Rs. 12000-375- - service in Group “A’ as on lst January of .
16500) , the year.
6. ~ Scnior Time By Promotion " Selection cum , . Officersin the Jumor Time Scale who have
Scale ' o -~ .. seniofity d completed four years of approved servrce '
[Rs. 10000-325- " - ~ason lst January of the year.
‘ 15200) c - e ,
7 - Junior Time (1) 50% by direct . Based onthe results of the competmve ex- 1
. Scale - © recruitment - . .amination conducted by the Commission
(Rs.8000- ‘ on the basis of educational qualifications
275-13500) - and age limit and any scheme of examina-
o . tion that may be notified by the Govern-
< ‘ment in consultation with the Commission
‘ S o vf-from timatotim:% in thicregard. .
(ii)50%by . = - Selectioncum- Senior Accounts Officers in Group ‘B’ with -
- Promotion - - seniority a total of three years combined service as
' 7 Senior Accounts Officer and Accounts
Officer as .on 15t of January of the year..
The vacancies for appointment to the
Junior Time Scale shall be shared between
the officers of the Postal and Telecommuni- -
cation Accounts and Finance Service.
Postal Wing Gré)up ‘B’ and the Postal and
Telecommumcatnon Finance Service Tele- -
~ com Wing Group ‘B’ on the basis of vacan-
cies available in the Junior Time Scale in
v the Depanmcn‘i of Posts and Department -
of Telecom respectively. , '
’ - SCHEDULE-IH
: o [Seerule2(d)] , ‘
Serial . Gr:%de “ Composition of Departmental Promotion Composmon of Departmental Promo— ‘
" Number / RS Committee for Promotion to the grade tion for confirmation to the grade
i 2 e - C3 4
L - Junior Time Scale 1. ‘Chairman/Member, Commission . Adviser (Finance) Telecom -
: e . ' —Chairman Commission —Chirman - -
2. Adviser (Finance), Telecom. 2. Deputy Director General concerned
Commission —Member —Member

Telecom Commission

[Part —Sgc. 3(i)) % L
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. ' . 3. Deputy Director General concerned 3 Dnrector( £ Establishment -
.- ((Finance Wing) Teleoom CommiSsion - Accounts) Télecom Commission
- —Member . —Member . S
4. Dmor (Staff Establishment Accounts) e ‘
T o © Telecom Commission—Member -
. 2 - SeniorTimeScale L - Adviser (Finance) Telecom _'Notappliwble-
S T e DepmyDlrectorGencraloonoemed
. . (Fmance ng) Telccom Commxssxon
C . T 3.',pxxeaor(StaffEstabhshmentAwounts) o e i
N . . Telecom Commission—Member - v’,.-._,, L . '._~ )
3° Junior-. L - Chairman/Member, Commission Notapplicable. .
Administrative ~ " —Chairman - LA
- Gxadc 2. ~-‘Advxser(Fmance)TeIecom

Qe L Comtmss:on——-Member :
: 3. DeputyDlrector General conoerned

SERREE (Fmanoeng)TeleoomComnussxon
4 . Selection L Member(Fmance) Telecom Not applicable.-
Grade/Junior - - -~ © Commission—Chairman , I o
_ .. Administrative - 2 ‘Adwser (Finance) Telecom ' . ‘ S
- Grade @ A,Comxmsxon—Member . - -

- 3. Deputy Director General concerned
' (Fmanceng) Telecom

- . ]Cormmsxon—Member _

5 Semior

* Administrative - -

. Chmm:an/Member

Conumss:on—{:hammn

’ Member(ﬁnance) Telecom

Not applicable.

© - Grade
: g Comm:ssmn——Member
3 _‘Adwser(Fmance) Telecom ,

L . _ ‘-vFom“snon—Member IR L S
6 ngcr . 4 Chamn/Member : Not applicable. ST

a Adrmnic'ranve"g o ,_Comm:ssxon——Chaxman I

- Grade © 7 ‘2. Chairman Telecom

C _ Commission—Member

3.. Member (Finance) Telecom
. Commission—Member

‘Chamnan/Member

N Coummon—Chmmzan

2 Fhaxrman Telecom .

annussxon—Member

3. Member(Fmance) Telecom
‘ »Com:msnon—Member

: 7.. s Adviscr I Not appl_icgi:le.‘

- (Finance) .
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